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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

2
nd

  NOVEMBER , 2018 
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THE PATENT OFFICE  

KOLK ATA, 02/11/2018 

                                            Address of the Patent Offices/Jurisdictions 
The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 02/11/2018 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ,t  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅrᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ χᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    
×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲ βᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) b ᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ χᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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CORRIGENDUM (DELHI)  

 

The Patent Application No. 201817014184 was published in the Official Journal No. 36/2018, dated on  07/09/2018.  

(1)The applicant address of this application should be read as: SPANGAVAGEN 160, 168 59 BROMMA, SWEDEN. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711041968 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2017 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : TIME USAGE BASED RECOMMENDATION SYSTEM FOR IMPROVING A USERÊS SKILL SET 

AND METHOD THEREOF 
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Renu Gupta 
      Address of Applicant :B-4/103, Mayur Apartment, Sector-9, 

Rohini, Delhi-110085 Delhi India 

(72)Name of Inventor : 

   1)Renu Gupta 
 

(57) Abstract : 

The present invention provides methods and system for improving a userÊs, specially a childÊs, skill set. The present invention 

enables a caregiver or specialist or parent/ guardian to take appropriate actions for enhancing a childÊs skill and work upon the 

childÊs deficiencies/ weaknesses. The present invention provides for recommending appropriate items, products, activities with an 

appropriate time of usage/ performance based on a childÊs strength, weaknesses. A development plan with appropriate time lines for 

a childÊs cognitive, social, emotional, and physical development. 

No. of Pages : 20 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711012372 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2017 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD AND SYSTEM FOR TESTING QUALITY OF COMMODITIES 
 

  

(51) International classification  :G06Q30/02   

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEBULAA INNOVATIONS PRIVATE  LIMITED  
      Address of Applicant :112/566, Agarwal Farm, Jaipur - 

302020, Rajasthan, India. Rajasthan India 

(72)Name of Inventor : 

   1)TANMAY SETHI  

   2)MOHIT DADHICH  

   3)YOGESH KUMAR GUPTA  

   4)TAPISH RATHORE  
 

(57) Abstract : 

Please refer the attachment 

No. of Pages : 35 No. of Claims : 16 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821038604 A 

(19) INDIA  

(22) Date of filing of Application :11/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : SMART PEN FOR SCANNING & PROJECTING OF DATA 
 

  

(51) International classification  
:B43K 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAHUL V EDPRAKASH AGARWAL  
      Address of Applicant :E-201, MAYUR PANORAMA, MAIN 

ROAD, NEHRUNAGAR, PUNE, MAHARASHTRA, INDIA, 

PIN CODE: 411018 Maharashtra India 

   2)SABURI SANDIP ASHTEKAR  
(72)Name of Inventor : 

   1)RAHUL VEDPRAKASH AGARWAL  

   2)SABURI SANDIP ASHTEKAR  
 

(57) Abstract : 

1  With The Current Models You Only Get Normal Writing, Sharing And Accessing Which Is Also Limited To A Certain Extent. 2. 

To Overcome This I Have Thought Of Inventing A Pen With The Above Mentioned Features, The Working Of It Will Be As Follows: 

3. The Apex Will Allow The User To Scan The Notes, Texts Or Any Writings In Any Language. This Then Will Be Converted Into A 

Suitable File And Will Be Stored In The Memory Of The Pen, The File Can Be Shared Directly Through The Connectivity Modules 

Or Can Even Be Accessed Through A Suitable Application Meant For The Pen. 4. The Scanner Will Perform The Above Task. 5. The 

Projector Then Can Access The Memory Or Can Get Suitable Data From Internet Connectivity And Then Project It Onto The Screen. 

6. The Connectivity Modules Will Provide The Pen An Oppurtinity To Connect To Internet Or Other Devices For Data Sharing Or 

Gathering. 7. It Will Also Consist Of Memory Module Responsible For Storage Of Data That Is Processed. 8. The Tail Of The Pen 

Will Consist Of Power Management For The Pen And Also The Buttons For Operation. 
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(57) Abstract : 

Abstract: With the advancement of Mobile Processors, it is seen that mobiles have became powerful enough to cater the needs of 

mobile users. As the users are willing to do high end computing and also utilise high end gaming by using the high end processing 

power of the Mobile Processors. It is also seen that the battery consumption has also increased from three day cycle to one day cycle 

for mobiles. This in turn requires mobiles to keep on charging so as to use for very next day. In this scenario, it becomes mandatory 

for the mobile user to keep the handset charged so as to have minimum functionality alive. In view of this I designed the Log Based 

Model for the Mobile OS in which the OS will be made self decisive so that it can cater the need of the user as per its requirement 

pattern. The proposed system gives the user option to check the programmes that consume high energy, if to keep them running in the 

background or switch them off. This in turn will save the battery of the mobiles for better utilisation of the mobile functionality. 
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(57) Abstract : 

Title: A Schema to upgrade Real time Performance of Mobiles. Abstract: With the advancement of multicore architectures in mobiles 

it is the requirement of the system to get maximum from the mobile technology. This includes basic performances as well as advanced 

performances like high end gaming and high end computing also, which further require to employ high end processors which are 

energy consuming and low end pro¬cessors which executes basic computing and functionalities like Short messaging and calling. As 

the Platform is capable to provide combination of heterogeneous processors which con¬sists of High end Computing as well as Low 

end computing processors, it is difficult to as¬sign the corresponding tasks to corresponding processors, as it is the duty of the 

scheduler to decide which task goes where and when. This Research gives the framework how we can get efficient method and the 

battery power of the mobile can stay longer. The Scheduling mecha¬nism is discussed along with identification of tasks required for 

High end and Low end which will be beneficial for identifying the policy and for improving the performance. 
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(57) Abstract : 

ABSTRACT A system to make efficient use of street light. The system will be included within street lights to detect darkness and 

before getting on and if even after detection of darkness if light is off then notification should be sent to the central office where 

switches are situated. This notification should be given after every Ihour so that there would be no useless street lights. The system 

will help citizens in many ways like from robbery or any misguiding people. Also there are some street lights which are of all time so 

this can be avoided. Next, also it happens that lights remain on even at day time. This will waste energy which is most needed today. 

So by this system once darkness is gone lights will be automatically off. 
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(57) Abstract : 

ABSTRACT When user is going to insert card in a ATM machine he/she just have to show the card to the camera which is installed 

on a ATM Machine.It will simply capture the image of the card the card, card is coded in such a way that the ATM card number as 

well as Customers details are kept hidden and the GPS tracker sensor will be fitted into the card so that no one can use the card except 

the card user. This can be done by using Finger-Print Scanner.Only user will get access to the card no one else.If the third party is 

Introduced then finger print scanner will give the error Access Denied and with the help of the GPS tracker sensor the information 

regarding with the card location will be messaged to the Owner of the card.If the card is misplaced or someone is trying to use the card 

then GPS gets activated. 
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(57) Abstract : 

ABSTRACT: Vehicle has become one of the most important part of our day to day life, while going through surrounding we hear so 

many news related to the accidents because of the pits on the road or elevation on the road like speed breaker.in our invention we are 

providing a sensors which will be able to detect the distance i.e. pits or speed breakers on the road . It will indicate that if it is harmful 

for you to go from there. 
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(57) Abstract : 

Abtract:- The present public and private transport vehicles are mostly provided with a staircase for boarding in public transport 

vehicles. The staircase is not provided with any kind of arrangement which helps in for physically challenged people for effective 

boarding and offboarding in public and private transport vehicles. An object of the invention is to provide a system where boarding 

and off boarding of physically challenged people in public as well as private transport vehicles will be easy, confortable and safe. 

Another object of the invention is to provide a chair which will help in effective boarding and off boarding of physically challenged 

people in public and private transport vehicles. Yet another object of the invention is to provide a staircase like arrangement in 

emergency condition to provide facility to old people, kids, pregnant women for stepping down through emergency exit Still another 

object of the invention is to create equality with in community on the basis of fundamental rights. 
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(57) Abstract : 

Abstract:Nowadays companies are entering digital age. Information is shared over the globe and new manufacturing strategies need to 

invent in order to survive in corporate business, where the customers demand is hard to predict. Customization is strategy that 

combines customer into the chain in order to  produce what they want.Every customer now triggers the entire production processes. 

The company has to build and maintain relation with every customer in order to identify his or her needs and product requirements. 

There is a need for new types of information systems. Those systems allow integration of the customers into the supply chain and 

support them to design and order their products. Other systems allow tracking of the production and identify every product inside or 

outside production facility. We are living in a special time where totally new customers requirements have to be fulfilled in order to 

maintain old customers or gain new customers.The only barrier is how to fulfill customers requirement.The modern customer does not 

allow any compromises. He / She requires a combination of better quality,cheaper cost and faster delivery. High quality, custom made 

products, sold for a low price with a fast delivery time. This strategy describes customization as an answer to new customers need. 
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(57) Abstract : 

Wetlands have been known to provide excellent habitat for ecological upliftment, but time and again wetlands have also been tested 

and verified for their use for wastewater treatment. Various variants of surface flow and subsurface flow wetlands occur in nature and 

have been modified / utilized for purposes of environmental management to various extents. However, these principles of nature in 

form of naturally occurring wetlands have been modified or engineered to suit peculiar requirement of sewage treatment in recent past 

using concepts of constructed wetland which has been intermittently used with terms such as Root Zone Treatment, Phytorid, CWT, 

SWAB and many others by various agencies across the world. Technogreen Environmental Solutions is an approved Licensee of 

CSIR-NEERI which patented Phytorid Technology (one of the versions of Constructed Wetlands) in 2009 and the latest being SWAB. 

Since its inception as low cost, simple, eco-friendly and sustainable technologies; Technogreen has been one of the pioneering 

companies that has implemented several projects ranging from 2 CMD to 3000 CMD across India and designed Phytorid units to the 

scale of 25 MLD for Delhi Jal Board through NEERI. Most recently, TES through NEERI has also designed 83 water bodies 

rejuvenation by nallah wastewater treatment using CWT- Constructed Wetland Technology (Phytorid) across villages in Delhi State 

for decentralized in-situ utilization of wastewater. Extending the applicability of CWT for in-situ treatment of sewage in the nallah 

itself so as to nullify space, electricity & operation/maintenance is the latest innovation in the basket of TechnogreenÊs technology 

narrative which again was demonstrated at 50 CMD in Nashik. Constructed wetlands and its variants have not found expected market 

penetration although the potential remains huge in coming years. There is therefore a dire need to revisit concepts and design 

fundamentals of constructed wetlands and its variants. 
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(57) Abstract : 

Abstract A Seed Sowing Apparatus The problem to be solved is to provide a seed sowing apparatus that provides an easy and accurate 

dispensing or sowing of the seed on the ground and that overcome the problem as mentioned above, and the, and the problem is solved 

by providing a seed sowing apparatus (10) as in present invention comprising of a storage tank (20) connected with the dispensing 

tube (30) that includes a first sensor (103) that detects the dispensing of the seed (12) from the storage tank (20), which is dispensed 

by the dispensing mechanism (105) controlled by the controlling unit (40), thereby confirming that the seed has been sowed on the 

ground from the storage tank (20) of the seed sowing apparatus (10). 

No. of Pages : 14 No. of Claims : 8 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41556 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821038403 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : UNIQUE COOLING SYSTEM FOR AC INDUCTION MOTOR 
 

  

(51) International classification  
:H02K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAPADIA CYRUS SAVAK  
      Address of Applicant :8-A, KAPADIA PARK APARTMENT, 

OLD AGRA ROAD, NASHIK 422002 MAHARASHTRA 

INDIA Maharashtra India 

(72)Name of Inventor : 

   1)KAPADIA CYRUS SAVAK  
 

(57) Abstract : 

ABSTRACT Title : UNIQUE COOLING SYSTEM FOR AC INDUCTION MOTOR The various embodiments of the present 

invention provide a compact and lightweight cooling system for an alternating current (AC) induction motor. The cooling system 

comprises a stator housing and a radiator assembly. The stator housing comprises a stator assembly and a cooling assembly. The 

cooling assembly forms an outer structure over the stator assembly. The radiator assembly comprises a coolant reservoir, a radiator 

panel and a fan unit. The radiator assembly is connected to the stator housing through a pump. The present invention integrates the 

cooling mechanism in the stator assembly resulting in optimal heat transfer and hence, increases a cooling process of the stator 

assembly. Further, due to higher cooling rate, the stator can handle high current for a longer duration. 
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(57) Abstract : 

A mathematical model is developed for impulse response of other frets by using the single fret, say fret 20, of the same string. The 

impulse response is the fingerprint of the acoustic guitar body. There are 6 strings for an acoustic box shaped guitar and there are 20 

frets for an individual string. We will save the impulse response of single fret in a store for reference. This modeling will be used to 

call that single frets impulse response and use it for impulse response generation of other frets. To generate a plucked or picked music 

note, the impulse response from the store is convolved with the excitation signal of that fret. The excitation signals are also saved in 

the store. This is the synthesis of the music note based on Impulse Response of a single fret. The underlying principle is the estimation 

of body response or impulse response of a music note. An acoustic guitar has six strings and twenty frets. This generates a dataset of 

120 music notes, 620=120. We analyzed all these music notes for two different playing styles, plucked music notes and picked music 

notes. Plucked guitar music notes are generated by using finger to play the guitar and picked music notes are generated by using pick 

to strike the strings. The Adaptive Cesptral Domain Windowing Method is used for estimation of impulse response for single fret. The 

adaptive tarn suggests the difference between the numbers of samples to be chosen to generate the impulse response of that fret. The 

number of samples has been finalized by calculating the correlation coefficients for the synthesized music note. Correlation coefficient 

is the degree of similarity between the original Note and synthesized notes. 
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(57) Abstract : 

1. ABSTRACT OF THE INVENTION: The application refers to Micro EDM electrode, EDM electrode, Wire EDM electrode and 

ECM. The inventive micro tool electrode include core (1) made up of Tungsten Carbide and coatings (2) which contain thin film metal 

coating and carbon coatings. 
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(57) Abstract : 

ABSTRACT TITLE ; A blood collecting process by rakta mokshan set The present invention is related to blood collecting process by 

Rakta mokshan set. Rakta mokshan or bloodletting is important therapy in aurveda. The conventional method is replaced by closed 

method with least contamination and measurable collection pouch. This invention helps in a better control and closed to blood 

collecting process. 
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(57) Abstract : 

ABSTRACT The present air cooling methods are normal evaporative coolers, ACs, fans and dehumidifiers but it consumes high 

electricity power. These systems are not suitable for villages due to longer power cutoff during daytime and high cost of products. 

Some alternative and cost effective approaches are needed for air cooling to resolve environmental and economic issues. The smart 

solar air cooler using brushless DC motor with electronic speed control is one of the alternatives to conventional air conditioning 

systems which can solve many problems related to air conditioning and power consumption. In this design a method is developed for 

energy efficient air cooler without inverter. Solar power systems being considered as one of the solution towards more sustainable 

energy source, considering solar-cooling systems in villages would include of many attractive features like mobile charger through 

USB port, ESC (Electronic Speed Control) and FM radio etc. The solar energy is directly used to run DC brushless motor base 

centrifugal fan without using any inverter circuit. This fan covered with cooling pads, through which water is passed at a specific rate. 

As the outside hot air sucks by the fan through cooling pads, heat transfer occurs between air and a water molecule thus generates cool 

air. The use of DC brushless motor and DC water pump limits the overall power consumption. The speed of air cooler is controlled by 

providing PWM (Pulse Width Modulation) pulse effectively through ESC. 
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(57) Abstract : 

ILLUMINATION SENSING SYSTEM TO GIVE AUTOMATIC HEAD LAMPS PASSING INDICATION TO OPPOSITE 

VEHICLE ABSTRACT This innovation is based on providing an automatic shifting high beam to low beam and vice versa for 

automobile head lamps using opposed vehicle illumination sensing, this can improve visual identifiability of vehicle at dim dusk, this 

system consist of the illumination detector sensor and electronic control unit which record and analyze the illumination of opposed 

vehicle and corresponding actuation signal is generate and send to lighting control unit which shift over the high beam to low beam of 

the vehicle head lamp automatically, thus the night driving road visibility is improve and human interfere for giving pass or manual 

changing high beam to low beam is eliminated for better driving experience. 
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(57) Abstract : 

Abstract AN ATTENDANCE MONITORING SYSTEM AND A METHOD THEREOF An attendance monitoring system (100) is 

disclosed. The system (100) includes sensing modules (102) to sense presence of students and capture images of the students. The 

system (100) also comprises a server computer (104) coupled to the sensing modules (102). The server computer (104) receives the 

images captured by the sensing modules (102) and compares the received images of the students with images in a database (106) so as 

to generate compared information. Then, the server computer (104) analyzes the compared information and marks attendance as 

present if the compared information indicates that the captured image matches with an image in the database (106). The server 

computer (104) collects presence data of the students and generates an attendance report, which is finally transmitted to a cloud server 

(108) for storing thereto. 
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(57) Abstract : 

ABSTRACT PREPARATION OF GUGGUL FORTIFIED LADDU AND METHOD THEREOF Present invention discloses a 

method of preparation of guggul fortified laddu with nutritionally E rich ingredients. The method includes guggul, linseed, rajgira and 

natural honey. Linseed in roasted form provides better taste and adaptability. The method may be adapted so that the preparation of 

guggul fortified laddu can take place in large scale. The method can be used to develop similar products without using jaggery/sugar 

and ghee. As comparison to jaggery and ghee based laddu preparation method this is a cost effective method for preparation of 

nutritionally rich product. According to the properties of ingredients used in this invention are effective to control the body weight, 

cholesterol, joint pain and inflammation. 
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(57) Abstract : 

This Invention relates to scanning of physical papers or documents . The invention is to replace typical conventional/ Traditional 

paper/ document scanning system which requires computer CPU, Monitor , keyboard , mouse , scanner etc. which consumes huge 

amount of time and efforts. also to remove drawbacks of Bare mobile device scanning through its camera drawbacks like quality , 

efforts require to scan each document. Invention uses a camera of any or a particular mobile device to scan the documents. Though 

any mobile can scan documents ; the invention improves the scan quality through a designed structure , lighting and placement of the 

mobile device. The invention saves time per page to scan document and saves efforts to hold the phone - capture image - keep the 

phone away - and change the page. 
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(57) Abstract : 

Abstract The requirement of electricity is increasing day by day because of increase in population. Hence, to meet this demand more 

number of power generation plants was constructed. When these plants are constructed and are in use, the waste material also comes 

in existence. Most of the waste material comes from the thermal power plants in which the raw material used is coal. This waste 

material (ash) is used in concrete. Earlier, it was deciding the optimum percentage of fly ash used in concrete on the basis of 

compressive strength parameter only. But as a multiple parameters are involved for status of concrete and perception of experts about 

parameters is vary with an importance of parameter; an attempt has been made to formulate a fuzzy model employing Fuzzy Multiple 

Criteria Decision Making (FMCDM) technique for an evaluation of optimum percentage of pond ash in concrete. 
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(57) Abstract : 

ABSTRACT Nowadays, a forensic investigation from the voice is gaining prime importance. In case of the information about the 

criminal activities like terrorist attacks, riots, robbery chain incidences, the tracing the phone conversations in the suspected area is 

recommended. The automatic system can be used by the phone gateways in the area of interest. The whispering speech is generally 

used by the criminals for any one of the reasons like secrecy of confidential data, avoiding to be overheard at public places or hide the 

identity intentionally. However, acoustic properties of whispered speech drastically change compared to neutral speech which makes 

the task of speaker identification in whispered mode difficult. Hence, timbrel features are used here due to their multidimensional 

nature and perceptual ability. As all the features will not contribute equally to the identification accuracy. Hence only efficient timbrel 

feature are sorted. This method will reduce the size of the feature vector and hence the system complexity and processing time. K-NN 

classifier is investigated here with all the variants and used with the best-proven combinations for our system. The system generates 

combined reports consisting of full information of suspected criminal and its conversation in the text form. 
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(57) Abstract : 

ABSTRACT A System and method has been provided that enables to manage table reservations online in distributed manner. More 

specifically, this invention provides an integrated technology platform for restaurant owners to manage the reservations in orderly and 

secured manner. The technology provides a centralized solution, covering generation of order history, customer details and restaurant 

reviews and ratings. This system also allows the customers to reserve the table conveniently through mobile application. 
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(57) Abstract : 

ABSTRACT This system encompasses three main components- Ultrasonic sensor, Gyroscope sensor, and buzzer. All of these 

modules are interfaced with an Arduino board to produce a system which allows blind people navigate through any kind of terrains. 

The apparatus uses ultrasonic sensor for detecting the obstacle in front of the user, it does so by calculating the time required for 

ultrasound to hit the surface of the obstacle and return back. The Gyroscope is encompassed in the system to detect the orientation of 

the users arm based on which the user can either check the presence of obstacles in the path or the user can detect the ground ahead. 
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(57) Abstract : 

A Communication method for operating an Internet of Things system, the method comprising establishing communication between 

Sensor Gateway and Central Controller, establishing communication between Sensor Gateway and Sensor Device and establishing 

communication between Central Controller and Sensor Device through the Sensor Gateway, wherein the Sensor Device obtains its 

identification from the pre-configured identification tokens available with the Central Controller and the Sensor Gateway and Sensor 

Device are paired while being in physical proximity of each other and pressing the pairing buttons simultaneously. 

No. of Pages : 13 No. of Claims : 9 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41570 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821009790 A 

(19) INDIA  

(22) Date of filing of Application :16/03/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : BIODEGRADABLE ENDOPROSTHESIS FOR PAEDIATRIC PATIENTS 
 

  

(51) International classification  
:A61F 

2/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Meril Life Sciences Pvt Ltd 
      Address of Applicant :Bilakhia House Muktanand Marg, 

Chala, Vapi, Gujarat - 396191 Gujarat India 

(72)Name of Inventor :  

   1)KOTHWALA, Deveshkumar Mahendralal  

   2)VYAS, Rajnikant Gandalal 

   3)MINOCHA, Dr. Pramod Kumar  
 

(57) Abstract : 

ABSTRACT A biodegradable endoprosthesis for paediatric patients is disclosed. A biodegradable stent includes a plurality of struts 

and an outer surface, each strut having a thickness in the range of 140 µm to 190 µm and width in the range of 90 µm to 190 µm. The 

biodegradable endoprosthesis includes a biodegradable graft having a thickness in the range of 30 µm to 100 µm. The biodegradable 

graft is provided on the outer surface of the biodegradable stent to yield a biodegradable endoprosthesis. The biodegradable 

endoprosthesis has a deployed diameter in the range of 4mm to 10mm. The biodegradable endoprosthesis is crimped over a balloon 

having crossing profile 1.6mm to 2.2mm to yield a crimped biodegradable endoprosthesis. FIG. 1A 
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(57) Abstract : 

Present invention provides specially design and implementation of a Bearing Excited Rotating Electrical machine . The present 

mechanism is applied for the all type of motor and generator which has winding on the rotating part and has to excite them or to 

receive current from them. The invented machine is able to run on single phase AC supply without slip ring/commutator brush 

assembly with additional part one AC to DC converter. And we are also able to run DC machine without commutator and brush with 

one AC to DC converter circuit ( in case of generator) or one DC to AC converter circuit (in case of motor).We are also able to run 

machine which has three phase supply to rotating part with addition of one extra bearing for third phase and if we want neutral then 

one extra bearing should be add for neutral. Following invention is described in detail with the help of Figure 10 of sheet 5 showing 

the diagram for giving 3 phase supply to rotating winding, Figure 15 of sheet 7 showing the circuit diagram for bearing excited DC 

motor, Figure 16 of sheet 8 showing block diagram of bearing excited DC motor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821040688 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : NON-CHEMICAL COSMETICS. 
 

  

(51) International classification  
:A61K 

8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEHA ANIL HIWALE  
      Address of Applicant :A/202, DELTA TOWER, SECTOR 8, 

ULWE, MAHARASHTRA, INDIA, PIN-410 206. Maharashtra 

India 

   2)ABHISHEK MANJREKAR  
(72)Name of Inventor : 

   1)NEHA ANIL HIWALE  

   2)ABHISHEK MANJREKAR  
 

(57) Abstract : 

ABSTRACT: Non-chemical Cosmetics is a range of various cosmetic products such as Lipstick, Foundation. These products are 

completely free from chemicals. In spite of absence of chemicals, these are long lasting, has range of shades and also gives shiny look. 

These products also provide proper nourishment to skin when applied, water proof, provides moisture, smudge proof and has a good 

binding ability. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821040690 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : FALL DETECTION AND PROTECTION SYSTEM. 
 

  

(51) International classification  
:G06F 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEHA ANIL HIWALE  
      Address of Applicant :A/202, DELTA TOWER, SECTOR 8, 

ULWE, MAHARASHTRA, INDIA, PIN-410 206. Maharashtra 

India 

(72)Name of Inventor : 

   1)S.R. WAATEGAONKAR  

   2)NEHA HIWALE  

   3)VENUS KOHALI  

   4)AASHISHA K.P.  

   5)SHEETAL SARDE 
 

(57) Abstract : 

ABSTRACT: The present invention is a safety related system termed as Fall Protection and Detection System. This system aims to 

protect a human being falling from a height by providing a support system immediately after the detection of fall using a human 

sensor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821018621 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : COMPOSITION AND FORMULATION OF TAPIOCA PEARLS AS A CARRIER 
 

  

(51) International classification  
:A61K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Shilpa Bhilegaonkar 
      Address of Applicant :Assistant Professor, PES's Rajaram and 

Tarabai Bandekar College of Pharmacy, Ponda , Goa -403401 Goa 

India 

   2)Ms. Aishwarya Vernekar 
(72)Name of Inventor : 

   1)Dr. Shilpa Bhilegaonkar 

   2)Ms. Aishwarya Vernekar 
 

(57) Abstract : 

The present invention relates composition and formulation of Tapioca pearls as drug carrier. Here in the present disclosure absorptive 

property of tapioca sago is utilized, either by process, drug loading into tapioca sago by auto absorption (diffusion), followed by 

lyophilization to gain sufficient rigidity for drug delivery and for drugs hydrophobic in nature, lyophilization of Tapioca pearls formed 

first then addition of saturated drug solution on lyophilized tapioca pearls carried out. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821038988 A 

(19) INDIA  

(22) Date of filing of Application :15/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : PREPARATION OF NANO-ADSORBENT; AND USE THEREOF 
 

  

(51) International classification  
:B01J 

20/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)HIMANSHU JAGJIVANBHAI PATEL  
      Address of Applicant :A-70, GANGA NAGAR SOCIETY, 

PALANPUR PATIA, RANDER ROAD, SURAT-395009, 

GUJARAT, INDIA Gujarat India 

   2)PRAGNABAHEN HIMANSHU PATEL  
(72)Name of Inventor : 

   1)HIMANSHU JAGJIVANBHAI PATEL  

   2)PRAGNABAHEN HIMANSHU PATEL  
 

(57) Abstract : 

Abstract of the Invention Present invention discloses preparation of nano-adsorbent using simple grinding process using natural 

materials and agricultural wastes. Particle size of this material is 0.1 to 1000 nm, analyzed by BET surface area study. Due to higher 

adsorption capacity of nano-adsorbent than corresponding normal adsorbent, nano-adsorbent is utilized for removal of impurities from 

raw water. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821039376 A 

(19) INDIA  

(22) Date of filing of Application :17/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : AUTOMATIC BANNER FLAG 
 

  

(51) International classification  
:B61L 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)NEHA ANIL HIWALE  
      Address of Applicant :202, DELTA TOWER, SECTOR 8, 

ULWE, MAHARASHTRA, INDIA, PIN CODE: 410206 

Maharashtra India 

(72)Name of Inventor : 

   1)NEHA ANIL HIWALE  
 

(57) Abstract : 

ABSTRACT: Whenever railway line and road cross each other, a use of railway gate is (level crossing gate) becomes inevitable and at 

present approximately xx no. of such level crossing gates exist in India. These level crossing gates are of two types viz. 1. Interlocked 

2. Non-interlocked gates Interlocked gates are protected by railway signals and treated as more safe type. Non-interlocked gates are 

without signals and hence a protection of railway track is mainly done manually by deputed person known as gate keeper by planting a 

RED signal made up of red cloth popularly known as BANNER FLAG. Whenever required to open the gate for passing the road 

traffic, the on duty gate keeper is supposed to display the banner flag across the track before opening the gate, he has to do it to ensure 

that it is visible to approaching trains indicating that gate is in open condition/position. Sometimes gate keeper may forget to plant 

these banner flags knowingly or unknowingly causing a safety hazard. Further in case of multiple lines he has to plant these banner 

flags on every railway line before opening the gate. To avoid the human errors, a system known as Automatic Banner Flag is being 

introduced. More about this system is explained in the description of this system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821039478 A 

(19) INDIA  

(22) Date of filing of Application :18/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : JIVAN ECOFRIENDLY FARMAR GUN 
 

  

(51) International classification  
:A01M 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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SATARA-415 115, MAHARASHTRA, INDIA. Maharashtra 

India 

(72)Name of Inventor : 

   1)MR. JIVAN TANAJI PAWAR  
 

(57) Abstract : 

ABSTRACT The Jivan Eco Friendly Gun is use to scare any animal in the field. Also there is very chip to make a gun also waste 

vegetable, fruits etc use as bullet in this gun. It not electrical or not use any mechanical structure to operate this gun. This operates to 

use only gas lighter as a trigger, Spray as a Bullet Powder. Its sample crate to useful in poor farmer to save our crop against wild 

animals and Birds. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821001344 A 
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(54) Title of the invention : SYSTEM AND METHOD FOR SEARCH IN MACARONIC LANGUAGE 
 

  

(51) International classification  

:G06F 
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9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)SUHASINI KAMBLE  
      Address of Applicant :171/1, Behind Electricity Board, Shivaji 

Nagar, Hupari 416203 Maharashtra India 

   2)SACHIN KUMAR SINGH  
(72)Name of Inventor : 

   1)SACHIN KUMAR SINGH  

   2)SUHASINI KAMBLE  
 

(57) Abstract : 

A system and method for search in macaronic language in a web page or mobile device, wherein the search query includes a 

preference in setting userÊs native language. The system and method enables converting in userÊs native language to an 

international language, wherein the preference of international language is been set by the user in the search portal. The system is 

configure to convert one or more search query string into the meaningful input where the search engine interprets and display desire 

results. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201823039957 A 

(19) INDIA  

(22) Date of filing of Application :23/10/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : SCAFFOLD GRAFT HAVING SELF-EXPANDABLE SCAFFOLD AND METHOD OF 

MANUFACTURING THEREOF 
 

  

(51) International classification  :E04G 1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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(71)Name of Applicant :  

   1)Meril Life Sciences Pvt. Ltd 
      Address of Applicant :Survey No. 135/139 Bilakhia House 

Muktanand Marg, Chala, Vapi-Gujarat 396191 Gujarat India 

(72)Name of Inventor : 

   1)KOTHWALA, Deveshkumar Mahendralal  

   2)VYAS, Rajnikant Gandal 

   3)MINOCHA, Dr. Pramodkumar  
 

(57) Abstract : 

Scaffold graft having self-expandable scaffold and method of manufacturing thereof is disclosed. The scaffold graft (100) comprises 

of a self-expandable scaffold (1). The scaffold (1) includes an inner surface and an outer surface (1c). The scaffold (1) also includes a 

first layer coated on at least the outer surface (1c) of the self-expandable scaffold (1) resulting in a scaffold graft (100). The first layer 

includes at least a polymer dissolved in at least a solvent in the concentration in the range of 0.6%-0.8% (w/v). The thickness of the 

first layer ranges from 30-60 micron. The reduced profile of the scaffold graft (100) ranges from 1.6 mm-2.4 mm. FIG. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035576 A 

(19) INDIA  

(22) Date of filing of Application :21/09/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : APPARATUS AND METHOD FOR BIO WASTE MANAGEMENT 
 

  

(51) International classification  
:B01F 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Madhyastha Ramchandra Koni 
      Address of Applicant :Dynatech Engineering Company Plot 

No.: B-38, P. O. Box No.: 24, MIDC Taloja, Navi Mumbai  

410208 Maharashtra India 

(72)Name of Inventor : 

   1)Madhyastha Ramchandra Koni 
 

(57) Abstract : 

An apparatus and method for managing solid waste, comprising a crusher having two axes with jaws rotating in opposite direction, 

with a mixing chamber being enclosed by a heating chamber, the mixing chamber having a mixing paddle being rotated by a bi-

directional motor, the heating chamber being heated with hot water and the mixing chamber is injected with hot air from an air 

impeller. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035725 A 

(19) INDIA  

(22) Date of filing of Application :22/09/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD AND SYSTEM FOR REAL-TIME LOGISTICS ORDER PROCESSING, ANALYZING 

AND MANAGEMENT 
 

  

(51) International classification  
:G06Q 

10/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HYPERFLUX SOLUTIONS PRIVATE LIMITED  
      Address of Applicant :801 CRESCENT BUSINESS SQUARE 

KHERANI ROAD SAKI NAKA ANDHERI EAST MUMBAI  

400072 MAHARASTRA Maharashtra India 

(72)Name of Inventor : 

   1)GAUTAM PREM JAIN  
 

(57) Abstract : 

TITLE: METHOD AND SYSTEM FOR REAL-TIME LOGISTICS ORDER PROCESSING, ANALYZING AND MANAGEMENT 

A system (100) for logistics order processing, analyzing and management in real-time is disclosed. The system (100) comprises one or 

more server (103), one or more database (104), an application platform (not shown), that comprise a first module (105), a second 

module (not shown), a third module (not shown), and a seventh module (not shown), a client module (C101), and a vendor module 

(V101). The first module (105) may comprise a fourth module (106), a fifth module (107), and a sixth module (108). Said client 

module (C101), said vendor module (V101), said application platform, and said one or more database (104) being interoperable 

through said one or more servers (103) in real-time. The figure to be included is Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821035763 A 

(19) INDIA  

(22) Date of filing of Application :23/09/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : COMPOSITION OF VINEGAR EGG AND METHOD OF PREPARATION THEREOF 
 

  

(51) International classification  
:C12J 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Manasi Vyankatesh Ghamande 
      Address of Applicant :B- 401, Poonam Garden, Upper 

Indiranagar, Bibvewadi, Pune Maharashtra India 

   2)Nachiket Sachin Deole 

   3)Shantanu Shivkumar Pathak 
(72)Name of Inventor : 

   1)Manasi Vyankatesh Ghamande 

   2)Nachiket Sachin Deole 

   3)Shantanu Shivkumar Pathak 
 

(57) Abstract : 

The present invention relates composition of vinegar egg and method of preparation of the same for the treatment of various 

ailments. . The proposed composition comprises of 3.75 gm of acetic acid per 100 ml and egg. The egg is soaked in vinegar solution 

for 48 hours. After completion of time periods vinegar egg is dried under sunlight. This egg vinegar composition has synergistic 

effect, have many medical uses. It resist from anticancer, growth inhibitor of U937 cell and also immunno modulatory cell. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721027310 A 

(19) INDIA  

(22) Date of filing of Application :01/10/2017 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : AN ELECTRONIC NOSE SYSTEM FOR DETERMINING ADULTERATION AND AGEING OF 

RAW MILK  
 

  

(51) International classification  
:G01N 

33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KALPA INNOVATIVE SOLUTION  
      Address of Applicant :501 & 502, Harmony Icon, Hebatpur 

Road, Thaltej Ahmedabad, Gujarat India 

(72)Name of Inventor : 

   1)TRIVEDI, Chirag  
 

(57) Abstract : 

Abstract A DEVICE FOR SCREENING AGE AND ADULTERATION IN MILK The present invention provides a device for 

screening age and adulteration in milk. It facilitates the screening of age and adulteration in milk at collection center itself without the 

use harmful chemicals and without making direct contact with the sample thus is efficient and ecofriendly. Said device is portable. 

Present invention (P) mainly comprises of; First Assembly (A1), Second Assembly (A2), Means of power supply (23), Controller 

(A3),Means of Controlling (A4), Display means (A5). Said device is portable. Fig.1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821027512 A 

(19) INDIA  

(22) Date of filing of Application :23/07/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : PROCESS FOR PREPARATION OF NOVEL FLOATING CARRIER FOR GASTRO RETENTIVE 

DRUG DELIVERY SYSTEM 
 

  

(51) International classification  
:C10G 

51/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Shilpa P. Bhilegaonkar 
      Address of Applicant :Assistant Professor, PES's Rajaram and 

Tarabai Bandekar College of Pharmacy, Ponda , Goa -403401 Goa 

India 

   2)Anisha G. Naik 
(72)Name of Inventor : 

   1)Dr. Shilpa P. Bhilegaonkar 

   2)Anisha G. Naik 
 

(57) Abstract : 

The present invention relates to a novel floating carrier for gastro retentive drug delivery system. Proposed novel floating systems uses 

of natural substances, which are expected to be having floating ability to avoid unnecessary introduction of synthetic polymers in 

body. The drug-agar solution mixed thoroughly to disperse the drug uniformly. And prepared solution then injected dropwise into 

chilled liquid paraffin to form beads. The prepared drug loaded agar beads then subjected to lyophilisation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821027706 A 

(19) INDIA  

(22) Date of filing of Application :24/07/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : AUTOMATIC SAFETY SYSTEM FOR TWO WHEELER VEHICLE 
 

  

(51) International classification  
:B60R 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Tanay Chandrashekhar Rajwal 
      Address of Applicant :D-703, Kshitij Co-Op Housing Society, 

Sahakarnagar No.-2, Near 9 Green Park society, Pune-411009 

Maharashtra India 

   2)Amit Jaydeepsingh Thakur 

   3)Nachiket Kishor Kulkarni  
(72)Name of Inventor : 

   1)Tanay Chandrashekhar Rajwal 

   2)Amit Jaydeepsingh Thakur 

   3)Nachiket Kishor Kulkarni  

   4)Kalpesh Vinayak Joshi 
 

(57) Abstract : 

Present invention provides an automatic safety system for two-wheeler vehicle. This system works on mechanical inputs generated 

due to the sensors after an accident, after which the circuit is triggered and the given modules gets deployed due to which the 

emergency services the authorities and the family members are informed about it immediately. After an accident, the alerting signal is 

sent to the above-mentioned persons, along with the live GPS location link. And also, the nearby people are informed to help the 

victim at the accident spot with the help of buzzer and light, and also provide immediate response at that location before the 

ambulance reaches the victim. Following invention described in detail with the help of figure 1 of sheet 1 showing the block diagram 

of proposed system.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201821034638 A 

(19) INDIA  

(22) Date of filing of Application :14/09/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : ISOLATED NEUTRAL EARTH FAULT MONITORING SYSTEM 
 

  

(51) International classification  
:G01R 

31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Prosanjeet Jyotirmay Sarkar 
      Address of Applicant :At + Po+ Thl-Bhamragad Dist- 

Gadchiroli Maharshtra 442710 Maharashtra India 

   2)Sardool Singh 
(72)Name of Inventor : 

   1)Prosanjeet Jyotirmay Sarkar 

   2)Sardool Singh 
 

(57) Abstract : 

Present invention relates to an isolated neutral earth fault monitoring system. The object is to achieve less time consuming system to 

find the earth fault by means of intelligent and efficient monitoring of earth fault current. When current is flowing from metal 

enclosure (1) of electrical/electronic system (2) to earth (ship hull) sensor (3) (relay) is activated and this activation of sensor (3) 

(relay) monitor by local monitoring unit (5). Local monitoring units (5) monitor the each and every electrical system (2) respective 

deck. The local monitoring unit (5) sends accumulated address to central monitoring system (6) via serial communication which is 

located in engine control room (ECR). The central monitoring unit (6) displays the earth fault address in display unit (7). Following 

invention is described in detail with the help of figure 1 of sheet 1 showing the block diagram and figure 2 of sheet 1 showing the 

process flow diagram of the proposed system. 
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(57) Abstract : 

ABSTRACT A NEW ORGANIC FUNGICIDE AND METHOD OF MANUFACTURING THEREOF. The present invention relates 

to a new product which is used to protect the plants from fungicide. The present product is manufactured from the crab shells and 

solution is used for control of fungicide. The crab shells majorly contributes to the whole process of invention. The crab shells are 

crushed to make fine powders and then it is converted in sludge for 6-10 days and mixed with Ritha powder. After frequent washing 

the excess alkli of Ritha is removed by soaking it in lemon juice solution. The obtained material is filtered through membranes and 

dried in sun. The dried extracted material is used as raw material for manufacturing the fungicide. The present solution also used as 

bactericides and vermicides. 
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(57) Abstract : 

ABSTRACT A NEW HERBAL INSECTICIDES AND METHOD OF MANUFACTURING THEREOF The present invention 

relates to a new product which is used to protect the plants from insecticides. The present product in manufactured from the blending 

garlic, mustard, clove oil, cinnamon oil and soya palm oil and the solution is used for control of sucking type of insects o crops and 

plants. The blend of garlic, mustard, clove, cinnamon and palm oil majorly contributes to the whole process if invention. It works as 

an insecticide for sucking type of insects on crops and plants. The blend of spices oils and their compounds causes lethal and sub 

lethal effects on all type of sucking insects pest therefore have the potential for pest control. 
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(57) Abstract : 

ABSTRACT A NEW SILICON BASED PLANT GROWTH ENHANCER AND MANUFACTURING METHOD THEREOF The 

present invention relates to a new product which is used to enhance the plant growth and to prevent the plant from pesticides and 

insecticides. The present disclosure also pertains to a new method of manufacturing the plant growth enhancer based on Silicon. In the 

present invention the silicon fertilizer is not chemical based but the same is obtained from rice husk and other organic sauces in 

colloidal form and emulsified in proper form for spraying on crops. Instead of chemical waste silicon in the present invention the 

colloidal silicon derived from rice husk and other organic material is used to fulfill the silicon need of plants and crops. 
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(57) Abstract : 

A combination current sensing device comprising a plurality of current measuring sensors, at least one ambience measuring sensor, a 

voltage measuring device and a computing device; at least a magnetic field concentrator, and a controlled module assembly 

constraining the magnetic field concentrator and the bar conductor, in a defined position with respect to one another; the combination 

current sensing device may have a plurality of incoming connections and a plurality of outgoing connections; and the computing 

device outputs a validated measure of primary current and an auxiliary information according to a plurality of range and a safe value 

of the primary current, ensuring functional safety. The voltage measuring device determines a voltage, configured functions and health 

of an electric source in combination with other sensors and the computing device. One or more of the devices may be optional and or 

external to the combination current sensing device. 
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(57) Abstract : 

An automatic doffing and donning system for draw texturing and air texturing machines is disclosed. Doffing system includes a cradle 

system that includes a lift and lock mechanism that eliminates requirement of constant pneumatic pressure to hold isolated yarn 

packages; a landing slide mechanism that deploys a landing slide for yarn packages during ejection of the yarn packages, and retracts 

the landing slide when a new package tube is in contact with the take-up drum; and a pressure box for generation of ejection and 

locking movement of end caps of the cradle system that hold the package. Pressure box includes a single cylinder to generate ejection 

and locking movements of end caps. Cylinder drives a double sided rack that rotates two pinions. Nuts of ball and screw assemblies 

coupled to end caps get drive from the two pinions through wire ropes routed through pulleys. 
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(57) Abstract : 

The present invention describes a system and a mechanism for pasteurization of expressed human milk. The disclosed invention 

provides for micro-controller based, portable, closed loop, miniature pasteurization system and method which efficiently pasteurize 

small quantities of expressed human milk with no special plumbing and electrical connection requirements. The disclosed method uses 

holder method of pasteurization in which milk is held at temperature 62.5 degree Celsius for 30 minutes with uniform and constant 

heating provided by laminar flow of hot water followed by rapid cooling using pre-cooled water. The pasteurization chamber 

efficiently drains hot and cold water after pasteurization cycle to their respective reservoirs through solenoid valves. 
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(57) Abstract : 

ABSTRACT A system for 10T SRAM design by using stack transistor technique, the said system is implemented in Tanner EDA 13.0 

by using 90nm technology, in the said system the number of transistors in proposed 10T SRAM cell are more than the conventional 

8T SRAM cell, the area of both designs are same, the said system reduces leakage noise during read operation, the said system uses 

recognized that by adding transistors in | i series, the leakage noise is reduced and hence it improves the power dissipation of the 

design. The said system uses uses the stack transistor technique which has the same area as that of previous single ended 8T SRAM, it 

requires limited power and reduces the leakage noise current. This design is reformed to more power efficient along with improved 

power dissipation. 
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(57) Abstract : 

An Improved Magnetic Levitation System for Flying Vehicle The present invention relates to magnetic levitation system wherein 

coreless motor (2) is utilized so that losses due to friction and eddy current are avoided. During starting and ending rotation of rotor 

(6), the rotor is radially supported by passive magneitc bearing whereby contactless rotation of rotor is achived and axially supported 

by mechanical bearing arrangment. Further, in order to control six degree of freedom, rotor (6) is provided with Hallbach arrays (61a, 

62a, 63a) that interact with electromangtic field produed by corresponding passive coil windings (51a, 52a, 53a) of stator (5) to 

produce repulsive magnetic force into air gap (7). The force difference produced between upper coil winding (52a) with upper 

hallbach array (62a) and lower coil winding (53a) with lower hallbach array (63a) provides full levitation of rotor. Said configuration 

stabilize rotor in axial and radial direction so that rotor is maintained to its equilibrium axis of rotation. 
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(57) Abstract : 

A method for extracting one or more bioactive compounds with antidiabetic and anticancer property from pods of Pithecellobium 

dulce (P.dulce) is provided. The method includes: (i) drying, the pods of P.dulce in sun shade, (ii) obtaining, a crude extract from the 

dry powder using a microwave by adding methanol to the dry powder (iii) adding, methanol to the crude extract to obtain a methanol  

crude extract mixture, (iv) separating a first crude extract from the second crude extract based on polarity. The first crude extract 

includes a dissolved fraction of the methanol  crude extract mixture and the second crude extract includes a non-dissolved fraction of 

the methanol  crude extract mixture, (v) eluting, using column chromatography a first group of bioactive compounds from the first 

crude extract by adding petroleum ether and (vi) eluting, using column chromatography a second group of bioactive compounds from 

the second crude extract by adding chloroform. 
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(57) Abstract : 

The principal invention is to utilize the Unutilized category fish like Pterygoplichthyspardalis as a food supplement and also a 

flavoring agent for the potato chips. Fish powder fit for human consumption with adequate essential amino acids and fatty acids was 

prepared by the following method. Decapitated and eviscerated fish samples were cleaned thoroughly under running water and minced 

in a mixer. The fish meat is taken and cooked with vinegar followed by ethanol at 70-80 degree C. Vinegar by weight of 0.5% was 

added to the mashed up tissue and heated for 30 minutes which is then followed by filtration through cheesecloth and pressed to 

remove liquid portion. Pressed cake was dipped in ethanol and heated at 75°c in a water bath for 60 minutes to remove excess of 

moisture and fat from the meat. The cooked meat is allowed to air dry and then powdered. Dried fish powder was packed in low-

density polyethylene (LDPE) sachets and stored at 37°C and analyzed at monthly intervals for a period of five months. The edible fish 

powder is subjected to biochemical and mineral analysis and found to besupremeln proteinressentialminerals-and-lipid 

composition.The-edibl&. fish powder also contains fatty acids and amino a.cids in great percentage in its composition. The 

fortification of potato chips with edible fish powder as a flavoring agent is done in this invention. 
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(57) Abstract : 

Present invention provides an autonomous driving system using virtual lane method. The aim is to create the lane markers virtually on 

the road which would be taken as the reference point and by using this point in tangent with Pythagoras theorem the turning angle of 

the car is calculated which would help the system to maintain optimum speed while turning to reduce human errors. Following 

invention is described in detail with the help of Figure 1 of sheet 1 showing the virtual lane markers created by the system and Figure 

2 of sheet 2 showing the turning angle of the car. 
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(57) Abstract : 

The present invention relates to educational system and more particularly to a goal based planning and performance management 

process of an individual and members in an educational institution. Said performance management system (1) comprising plurality of 

computer systems (11), central processing unit (12) and a performance development and application system (14) which are connected 

through a network (13). The computer systems (1) consists of input and output devices and the data developed in the computers are 

transferred to the computer readable storage medium (12) and said system is connected through cloud based internet system (13). FIG 

-1 
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(57) Abstract : 

1 A method is discloseo1 to detect blood glucose levels non-invasivety. Sweat is found to be a potential biomarker for identification of 

Diabetes.Sweat-based diagnosis is an effective, non-invasive method of detection.Glucose concentration in sweat increases when 

pancreas functions are abnormal.A Novel,non-invasive method for detecting blood glucose levels and categorising them based on the 

five types of Diabetes is adopted here,wherein glucose concentration in sweat is monitored by converting the sensor output obtained as 

analog signal into a GSR(Galvanic Skin Response) digital signal.Sweat in the case of abnormal glucose concentration will produce 

signals of varying magnitude which is measured using this sensor.This increases the skin conductivity which can be converted to 

output voltage signal using the designed circuit.  
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(57) Abstract : 

The present invention discloses an identification system and method to identify breast cancer using modified automatic stochastic 

methods. The breast cancer identification system comprises a mammogram instrument, an image optimizer, an operating system with 

storage unit and a processor, a power supply means and a display unit, characterized in that, the storage unit is interconnected with the 

processor and the images are analyzed in MATLAB environment by using analytical methods such as Modified Poisson Inverse 

Gradient (MPIG), Center of Divergence (CoD) and Force Field Segmentation (FFS). FIG -1 
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(57) Abstract : 

A method of preparing pharmacologically acceptable stable bacteriophage by lyophilizing the bacteriophage is provided. The method 

includes (i) purifying the bacteriophage 102, (ii) mixing the purified bacteriophage in an aqueous composition includes 1 to 5 % of 

one or more disaccharides; and 1 to 5 % of one or more monosaccharides or 1 to 5 % of gelatin or animal peptone, which are 

dissolved in a buffer with pH of 6.5-7.5 (iii) freezing the bacteriophage mixture at about -35 to -450 C for 2 hours (iv) primary drying 

of the bacteriophage mixture at a ramping rate about 0.5 to 1.00 C per minute at -300 C for 4 to 5 hours at about 70 to 100 mTorr 

chamber pressure and (v) secondary drying of the bacteriophage mixture at a ramping rate of 1.0°C per minute at 20°C for 12 to 20 

hours at about 50 to 70mTorr chamber pressure. 
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(57) Abstract : 

A seat position adjusting mechanism 100 for lifting and shifting a seat 114 of a wheelchair 102 is provided. The seat position adjusting 

mechanism 100 includes a horizontal slider 106, a vertical slider 110 and a control unit 202. The horizontal slider 106 moves a 

horizontal slot 104 to enable a user 302 to move the seat 114 in a horizontal plane. The vertical slider 110 moves a vertical slot 108 to 

enable the user 302 to move the seat 114 in a vertical plane. The control unit 202 is configured to (i) obtain a first signal from the first 

control switch to move the seat 114 from a ground picking up position to a seating position, (ii) obtain a second signal from the second 

control switch to move the seat 114 from the seating position to a ramp climbing position and (iii) generate a control signal to move 

the seat 114 based on an input from the user 302. 
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(57) Abstract : 

A microfluidic array device and a method for determining glucose concentration in a plurality of samples are provided. The array 

device is fabricated to include a plurality of sample wells, reagent wells connected to a common reagent reservoir, mixing wells, 

meander channels and sensor chambers housing sensor devices. The sensor device is a non-enzymatic, 3-electrode system with a CuO-

coated working region. The array device is integrated in a Lab-on-chip (LOC) setup using a potentiostatic meter module which 

includes microcontrollers for converting voltage generated by the sensor device and an output unit for obtaining the glucose 

concentrations. The method includes mixing the samples with a reagent, passing the mixture of uniform solution through meander 

channels to enhance mixing, contacting the uniform solution with the sensor device and determining glucose concentration in the 

samples. The device is suitable for mass population screening of glucose concentrations in reduced analysis time. 
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(57) Abstract : 

See attachment 
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(57) Abstract : 

The disclosure in various embodiments is related to an improved process for the manufacture of malonic acid derivatives (formula I) 

using MeldrumÊs acid as one of the starting materials. The process includes reacting MeldrumÊs acid with 4-nitrobenzyl bromide to 

obtain an intermediate, hydrolyzing the intermediate to obtain the compound of formula (I) and optionally esterifying the compound. 

The substituted malonic acids of formula (I) or derivatives thereof are used in anti-breast/-prostate cancer compositions and therapies. 

The new process provides for cost effective synthesis of diester and diacid. The usage of malonic acid is replaced with MeldrumÊs 

acid, providing cost advantages. The process also excludes the hazardous NaH, which is a flammable, highly reactive, powerful 

oxidizing agent that reacts violently with moisture. The improved process allows for efficient synthesis and purification which is 

easily scalable for bulk manufacturing. 
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(57) Abstract : 

ABSTRACT Present disclosure relates to a segregation unit (100) for a solid waste management system (200). The segregation unit 

(100) comprises an enclosure (1), defined with at least one inlet portion (2), to receive shredded solid waste (3). The enclosure (1) is 

adapted to define a compartment (4), to store the shredded solid waste (3). Further, a flow creation device (5) is in fluid 

communication with the enclosure (1). The flow creation device (5) is configured to create a flow of the shredded solid waste (3) 

entering the enclosure (1) through the at least one inlet portion (2) such that, the shredded solid waste (3) is segregated, based on 

volumetric mass, across the compartment (4). This may help in segregating biodegradable waste from non-biodegradable waste, based 

on volumetric mass. Thus, ensuring proper aftertreatment for the shredded solid waste (3), for renewing or recycling or disposal. 

Figures 2 and 4 
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(57) Abstract : 

A sensor for identifying a source of power supply among a plurality of sources is disclosed. The sensor determines the source of 

power supply by firstly generating a pulse waveform associated with voltage input from an unknown source of supply (705, 710). 

Further, a parameter associated with the pulse waveform is measured (720). The parameter measured is used to derive a characteristic 

value of the pulse waveform (725). Further, the characteristic value is compared against a predefined value or a range of predefined 

values (730) to identify the source of power supply. 
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(57) Abstract : 

A virto commerce platform is disclosed. The platform includes a registration subsystem configured to enable one or more buyers and 

one or more sellers to register by creating an account; an integration subsystem which includes a business to consumer (B2C) module 

and a business to business (B2B) module, wherein the B2C module and the B2B module are configured to enable one or more 

registered buyers to compare a price of at least one product with a price of the least one product corresponding to one or more 

registered sellers to place an order; a customization subsystem configured to customize the at least one product based on one or more 

customization techniques such as customizing the at least one product based on a predefined set of product parameters and 

customizing the at least one product based on a set of requirements received from the one or more registered buyers. FIG. 1 
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(57) Abstract : 

The invention discloses remote health monitoring systems, devices, and methods for monitoring and tracking patient health status 

remotely even in sparsely connected remote regions. The systems utilize one or more sensors, data aggregation and transmission units, 

mobile computing devices, processing, analytics and storage (PAS) units, and a framework based on a novel location- and power-

aware communication systems and analytics to notify and manage patient health. Methods to transmit data to a PAS unit through the 

patientsÊ smart phone that is connected to internet, abnormality detection in the data, advanced analytical diagnostics and 

communication system between the health service provider (HSP) and patient are also provided. The health monitoring systems, 

devices and methods allows for continuous monitoring of the patient without disrupting their normal lives, provides access from 

remote areas which lack good healthcare facilities, allows intervention by specialized practitioners, and sharing of resource or 

information in the existing healthcare facilities. 
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(57) Abstract : 

Title: System and Method for Land Surface Temperature Prediction A system and method for predicting land surface temperature 

image from non-thermal satellite band data is disclosed. The land surface temperature image is predicted from high resolution data 

using algorithm model based on artificial neural network. The system comprises a primary input means, a training and testing means, 

a secondary input means and a prediction means. The proposed algorithm model is trained with the existing data of either visible range 

band data or land use land cover image along with land surface temperature image. Later, visible range band data or land use land 

cover image of a non-thermal satellite is inputted to predict land surface temperature image. 
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(57) Abstract : 

A system for candidate screening, comprising: a skillset requirement vector generator configured to generate a skillset requirement 

vector from a skillset defined in accordance with one or more dimensions of a project; a candidate data module configured to retrieve 

candidate data and determine one or more skills of a candidate corresponding to the generated skillset requirement vector; a skill 

vector generator configured to generate a skill vector from the determined one or more skills of the candidate; and a candidate 

screening module configured to calculate a vector distance between the skillset requirement vector and the skill vector of the 

candidate, and shortlist the candidate in an event the vector distance is less than a predefined threshold. 
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(57) Abstract : 

A SYSTEM FOR MONITORING AND CONTROLLING INDOOR AIR QUALITY AND METHOD THEREOF Disclosed herein is 

a system for monitoring and controlling indoor air quality, having a repository (10), a plurality of sensors, a processing unit (20), and a 

control unit (60). The repository (10) stores a pre-determined reference values. The plurality of sensors senses a plurality of 

parameters and generates at least one sensed signal. The processing unit comprises a signal conditioning unit (30) and a comparator 

(40). The comparator (40) generates a compared signal. The control unit (60) receives the compared signal and further generates a 

control signal. The control unit controls an operative functioning of an evacuating unit (70), an oxygen supplying unit (80) and an air 

conditioning module (90). The evacuating unit (70) evacuates the air from an indoor environment and the oxygen supplying unit (80) 

supplies oxygen. The air conditioning module maintains an ambient temperature of the indoor environment by delivering air. 
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(57) Abstract : 

The disclosure in various embodiments is related to a peptide nucleic acid monomer (VI) and an improved process for preparation of 

PNA (VI) using nosyl- group containing starting material. The process includes reacting amino acid with a nosyl group. The nosyl 

protected amino acid is alkylated with 2-(Boc-amino)ethyl bromide to obtain an intermediate. The nosyl group of the obtained 

intermediate is removed to form a PNA backbone. The PNA backbone upon addition of a modified nucleobase results in the formation 

of a PNA monomer (VI). The obtained PNA monomer exhibits either chiral or achiral geometric properties. Fig.VI 
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(54) Title of the invention : A SYSTEM FOR REMOVAL OF PATHOGENS FROM WATER 
 

  

(51) International classification  
:C02F 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Tharun Kumar B  

   2)E Muralidharan  
 

(57) Abstract : 

A system for removal of pathogens from water is provided. The system includes a bio settler configured to mechanically and 

biologically treat the water and pass it to an anaerobic fluidized baffled reactor configured to combine the treated water released with 

sludge to decompose the organic pollutants present in the treated water received from the bio settler. The system also includes an 

anaerobic fixed film reactor, comprising an anaerobic filter, configured to treat non-settleable and dissolved solids. The system also 

includes a slow sand filter comprising a sand bed, wherein the slow sand filter being configured to percolate the treated water released 

by the anaerobic fixed film reactor through the sand bed, thereby removing turbidity and pathogenic organisms. The present system is 

a natural water treatment system and does not use any chemicals or energy source for removing the pathogens present in the water. 

Therefore, it is cost effective and eco-friendly. FIG. 1 
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(19) INDIA  
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(54) Title of the invention : OPTIMIZED ALLOCATION OF TASKS IN HETEROGENEOUS COMPUTING SYSTEMS 
 

  

(51) International classification  
:G06F 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 
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:NA 
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(71)Name of Applicant :  

   1)AMRITA VISHWA VIDYAPEETHAM  
      Address of Applicant :AMRITA VISHWA 

VIDYAPEETHAM Kasavanahalli, Carmelaram P.O. Bangalore - , 

Karnataka, India Karnataka India 

(72)Name of Inventor : 

   1)Madhura PURNAPRAJNA  

   2)Vanishree KATTISHETTI  
 

(57) Abstract : 

A method and system for automatically optimizing task allocation in heterogeneous computing systems is disclosed. The system (100) 

comprises a plurality of target processing elements (102) and a host processor (104). The host processor (104) is configured to receive 

one or more requests from one or more applications for task allocation. During compilation, a virtualizer (106) extracts parameters of 

kernels of the one or more applications and receives the architectures of the plurality of target processing elements (102). The 

virtualizer (106) comprises a device conformability module (108) and a mapping module (110). The device conformability module 

(108) provides a prediction on execution time of the kernels for each of the architectures based on the parameters. The mapping 

module (110) compares the predictions and indicates a ranking of the plurality of target processing elements (102) based on least 

execution time for each of the kernels and determines a combination of the plurality of target processing elements (102) based on the 

mapping prediction to optimize the task allocation. 
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(19) INDIA  
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(54) Title of the invention : TOPICAL CREAM FORMULATION WITH EFFECTIVE DEPIGMENTATION AND PHOTO 

PROTECTIVE PROPERTY INCLUDING BRAZILEIN AND SANTALIN 
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:A61Q 
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(72)Name of Inventor : 

   1)SIVA RAMAMOORTH  

   2)HRIDYA HEMACHANDRA  
 

(57) Abstract : 

A topical cream with effective depigmentation and photo protective property is provided. The topical cream formulation includes an 

oil phase and an aqueous phase. The oil phase includes Stearic acid 1.25% w/w, Coconut Oil 0.25% w/w and Cetyl alcohol 0.375% 

w/w and the aqueous phase includes tyrosinase inhibitors 1%-5% w/w, Glycerol 3% w/w, Trietanolamine 0.025% w/w, 

Metabisulphate 0.025% w/w and water 4% w/w. The tyrosinase inhibitors include mixture of brazilein and santalin in 1:1 ratio. The 

topical cream formulation contains the brazilein and santalin mixture of 5% is stable for a period of three months with good 

consistency, smooth texture and pleasant odor. 
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(54) Title of the invention : DEVELOPMENT OF CLUTCH BASED MECHANICAL ORIENTED SIDE STAND RETRIEVAL 

MECHANISM FOR 2-WHEELERS AND METHOD THEREOF 
 

  

(51) International classification  
:A61F 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Dr. Pasupuleti Subrahmanya Ranjit 

   2)Dr. Vinjamuri Venkata Kamesh 

   3)Dr. Medapati Sreenivasa Reddy 

   4)Dr. Vallem Srinivasa Rao 

   5)Dr. A. Saravanan 

   6)Mr. Vinjamuri S. N.Ch. Dattu  

   7)Mr. Kesimani Balaji  

   8)Mr. Chinta Satya Naga Gowtham 

   9)Miss. Donthamsetty Sri Poojitha 

   10)Mr. Kattoju Jeji Kumar  

   11)Mr. Manupati Durga Prasad 
 

(57) Abstract : 

The system of present invention restricts the movement of the clutch in case the supporting stand is in a downward direction. The 

system comprises of a clutch restriction system, comprising a clutch lever; a three gear arrangement comprising of a top sector gear, a 

bottom sector gear, capable of moving over a idler gear; a supporting stand attached to the bottom sector gear; a right angle lever 

attached to the top sector gear at one end and is closely placed to the clutch lever. When the supporting stand is in a downward 

position, the upper sector gear moves over the idler gear so as to move the right angle lever towards the clutch lever, thereby 

restricting the movement of the clutch. 
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(19) INDIA  
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(54) Title of the invention : UNDERGROUND PIPE COUPLINGS FOR EMERGENCY REPAIR DURING PIPE BREAKAGE 
 

  

(51) International classification  
:F16C 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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INDIA Kerala India 

(72)Name of Inventor : 

   1)Earat Somanadhan Nikhil 
 

(57) Abstract : 

The present invention relates to an underground pipe coupling for emergency repair during pipe breakage provided with a ball and 

socket coupler joint having ball joint (5) which is free to slide inside socket joint (3) fastened by means of ball joint backing ring (4) 

along with ĕOÊ ring (7) positioned in between them. A double grip cam mounting/holding block (70) pivoted with double grip cam 

(6a), that is capable of rotating and locking the pipe to prevent decoupling of the pipe joint, is assembled in between the Double Grip 

cam mounting plate (1a) and back plate (65) and one assembly each is positioned at both two ends where the broken pipe has to be 

joined and connected ball joint (5) on one side and the socket joint (3) on other side in a watertight manner by means of a resilient 

sealing ring (2) placed in between each one of them. Fig.4 & Fig 5 
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(54) Title of the invention : A PROCESS FOR STORING ENERGY USING A VARIABLE INERTIA FLYWHEEL AND 

INCREASING EFFICIENCY USING CENTRIFUGAL FORCE 
 

  

(51) International classification  :F16H33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  
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JAMSHEDPUR, PIN-831011. Jharkhand India 

(72)Name of Inventor : 

   1)SAUMYA DEEP 
 

(57) Abstract : 

It is a process that uses a variable inertia flywheel to store energy and also centrifugal force, acting on the free movable masses in the 

flywheel, to store energy and increase the overall efficiency of the flywheel while extracting energy from it. The flywheel has free to 

move pistons inside it and most of the mass of the flywheel is distributed in the pistons. During initial stage, the pistons are close to 

the axis of rotation, that is, the centre of the flywheel and the moment of inertia of the flywheel is at its least value. When the flywheel 

starts rotating on the supply of energy, the free to move pistons move radially outwards under the influence of centrifugal force and 

the moment of inertia of the flywheel keeps on increasing. The angular velocity of the flywheel can be maintained constant and this 

will increase the energy storing capacity of the flywheel due to the increasing moment of inertia. The moment of inertia will increase 

to a maximum when the pistons will move to the maximum radial distance in the flywheel. At this point of time, the flywheel will 

store maximum rotational kinetic energy and the pistons will be locked at the outermost points inside the flywheel. The stored energy 

can be extracted by the flywheel, eventually stopping the flywheel when its rotational kinetic energy is harnessed. Initially, the pistons 

will be locked near the centre of the flywheel inside the flywheel. When the flywheel starts rotating, at a particular angular velocity the 

pistons will be unlocked and the pistons will move radially outwards under the influence of centrifugal force and this force will be 

used to store energy inside the flywheel in any kind of elastic potential energy, magnetic energy, etc. When the pistons radially move 

to the outermost permitted position in the flywheel, the centrifugal force would have stored maximum energy by compressing any 

elastic material or fluid or by moving any form of magnets near each other, and the pistons would lock at the outermost point. The 

flywheel will be used as any other flywheel to extract energy from its stored mechanical energy of rotation and when the flywheel 

stops, the elastic potential energy or the magnetic energy will be harnessed which was stored by the centrifugal force of the pistons as 

the unlocking of the pistons will release this stored energy. When the rotational kinetic energy of the piston will be completely 

harnessed and the flywheel stops, the stored elastic potential energy of any form or the magnetic energy stored by the centrifugal force 

of the pistons will be harnessed by releasing the pistons increasing the overall efficiency of the flywheel. This process will increase the 

total energy output of the flywheel and increase the energy efficiency of the flywheel and the process is a completely novel method to 

use centrifugal force in a flywheel for better energy output. 
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(54) Title of the invention : CONVERSION OF WASTE WATER TO FRESH DRIKING WATER 
 

  

(51) International classification  :C02F1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 
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(71)Name of Applicant :  

   1)ARUNAVA DASGUPTA  
      Address of Applicant :FLAT NO. 1A, 407, MOTILAL 

GUPTA ROAD, KOLKATA-700082. West Bengal India 

(72)Name of Inventor : 

   1)ARUNAVA DASGUPTA  
 

(57) Abstract : 

A methodology for production of Fresh Drinking Water Of internation standard which is of portable type. The water by clarification 

of aqueous environment selected from a River, a Lake, a Reservoir, A Pond, a Canal, Ground water Surface water, or combination 

thereof contents physical properties like Turbidity(J.T.U), Colour (PH Scale) TDS and Total hardness. Chemical Properties Like 

Sulphates (as So2), Fluorides as Fes, Nitrate (as NO), Calcium (as Ca) Iron (Fe) ,Minerals, Arsenic, Cyanide phenol compound and 

Chromium (cr) . Also Virus, Bacteria, fungi, algae, etc found in Raw /Waste water. The methods involves the concentration of viruses 

from 1000 lilts of drinking water by 950 litters By membrane filtration technique. The concentration is subject to amplification using 

polymers Chain reaction (PCR) Stringent preparation has taken care to avoid presence of virus and Bacteria. 
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(72)Name of Inventor : 

   1)MD ASHRAFUL IMAM ARIF  
 

(57) Abstract : 

If a vehicle is overloaded it will out of control, brakes are designed based on predetermined safety load of vehicle. It also reduceslife 

of engine. According to RTO, Load capacity of 2- Axle (six tyre) and 3-Axle (Ten Tyre) vehicle are 6 ton and 16 ton respectively. 

But, vehicle is loaded beyond their load capacity for sake of earning more income instead of caring about life safety. The Government 

of India also made strict law to avoid overload by imposing high fine as penalty and; also cancelled the permit of vehicle and Driving 

license of driver. Government also appoint several authority to look after overloaded vehicle, but still accident occurred by overloaded 

vehicle is not under control. We invent a Load detecting device to prohibit overloading on vehicle by using sensor.The invention is 

based on automobile safety. The invention is used to prohibit road accident occurred by overloaded heavy vehicle. This invention is 

help to control road accident occurred by heavy vehicle especially trucks, hyva & Buses. We will install a LOAD DETECTING 

DEVICE in heavy vehicle to get control over road accident. We added a new feature in this device is that, GPS and GSM system to 

track location and also get actual load data through GSM System. The things which cannot be done by rules alone; can be done with 

technology. 
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(57) Abstract : 

A method and a system are provided for the safe movement of nonstop path of Mass Rapid Transport System (MRTS) Structure on 

Orbital Trajectories based on Continuous Acceleration, and Drag Equation Impulse Based Mechanism for creating overlapping feature 

, inside shifting in spoiler nature in case of speed variation or brake, can be overlapped any multiple times for same purpose. The 

structure will be equipped with X&Y clasp such that for creating a overlapping folding structure and circular movement where each 

plate fitted with Mecho-Voltaic Cells - individually powered to disable or enable each plate movement and further resulting in for less 

energy consumption hence. The reaction of such to create maximum movement, impulse with minimum friction resulting in Multiple 

Thrust and Momentum. The Orbital Trajectories structure fitted with electro magnet plates on 2 axis in such a way to make its non-

stop seating Cabin/chamber to result to Three-axis & Four Rotation Mechanism to make the complete structure rotate 360 along with 

line structure mechanism to shift itself to another base when required. The preferred type of variable speed design for creating entry 

and exit mechanism, based on Multistage Variability Speed Subsystems where each subsystem will be equipped with fendering plates 

equally differentiated perpendicular fitted alongside of propulsion driver to create desired variability of movement. The invention 

allows the fitted adjacent of fendering plates with double x structured axles to base which in order to create a same inertia to the 

moving object above it. In further preferred embodiments, the Multi layered Advanced Altitude Compensating Design (MLAACC) 

structured to fin shaped to steer or stabilize motion for spatial relationship on hydro powered tower fitted for the thrust level such that 

internal aerodynamics encompasses the structure to support Mass Rapid Transport System in elevated way. The preferred embodiment 

with hydraulic rams with extended angular structure fitted along with parallel placed and closed proximity creating a spatial 

relationship with lateral side of the base structure. The bracing of this rams further with the bottom of each parallel running tower 

structure. 
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the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 
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(22) Date of filing of Application :27/04/2017 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : EARTHQUAKE RESISTANT VISCO-ELASTIC ENERGY DISSIPATOR LINK ELEMENTS 
 

  

(51) International classification  :E04H9/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)INDIAN INSTITUTE TECHNOLOGY, ROORKEE  
      Address of Applicant :RORKEE UTTARAKHAND-247667, 

INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)MR. AMIT GOYAL  

   2)MR. PANKAJ AGARWAL  
 

(57) Abstract : 

The invention provides earthquake resistant visco-elastic energy dissipator link elements made from waste, materials. Visco-elastic 

link elements according to the present invention exploit the frictional and viscous damping present in the system, Visco-elastic links 

work as metallic/ plastic damper as well as visco-elastic dampers. Visco-elastic energy dissipator links are made-up of waste materials 

in-capsulated between materials selected from alloy, metal or the like. 
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(51) International classification  :B29C67/00  

(31) Priority Document No  :NA 
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(72)Name of Inventor : 

   1)GHOSH, Sourabh 

   2)MEHRA, Pravesh 
 

(57) Abstract : 

Examples of a support tray (202) for bone reconstructions, are described. In one example, the support tray (202) comprises a plurality 

of 3D printed constructs (102) of a hydroxyapatite material. Each of the plurality of 3D printed constructs (102) are coupled to each 

other. Furthermore, each of the 3D printed constructs (102) further comprises at least one compartment for accommodating 

regenerating cells at a bone defect site. 
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   2)JINDAL, Abhishek  
 

(57) Abstract : 

Systems and methods for detecting insect larvae and eggs in water are described. In an example, the system (100) includes signal 

source(s) (102A-D) for generating and transmitting signals which may be obstructed by object occurring in the signalÊs way, and 

signal receiver(s) (104A-D) for receiving signals transmitted from the signal source(s) (102A-D). The system may further include a 

detection engine(s) (106), which may be configured to analyze the signals received by the signal receiver(s) (104A-D). Based on 

received signals, the detection engine(s) (106) estimates the size of the said object, and then determines if the said object is the target 

insect larvae and eggs. The system (100) communicates over a network with a centralized server and a mobile computing device. 
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(57) Abstract : 

The invention relates to an improved efficient device for removal of black carbon and toxic gases like sulphur dioxide, nitrogen 

dioxide emitted from the exhaust system of vehicles or chimneys or industries, particularly a diesel type engine in the atmosphere 

comprising a plurality of chambers, sucking fan and motor pumps and a process for the same, wherein a chemical reaction takes 

places between water, baking soda and black carbon at a predetermined temperature, thereby converting said black carbon to solid 

waste material. 
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(54) Title of the invention : FLEXIBLE COLD MODEL SET UP FOR DEVELOPING CHEMICAL LOOPING COMBUSTION 

SYSTEM 
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(57) Abstract : 

A flexible cold model system which includes a First Fluidized Bed (FFB) unit (02), a Bubbling Fluidized Bed (BFB) unit (06), an 

Upper Loop Seal (05), a Lower Loop Seal (07) , two Cyclones and Screw Feeder with Lock Hopper. In the FFB unit particles are 

carried by the air and enter into the Cyclone Separator (03) attached with the FFB unit. The Upper Loop Seal connects the exit of 

Cyclone Separator (03) attached to the FFB unit to the BFB unit. Both the loop seals are configured to maintain fluidized condition. 

Another Cyclone Separator is attached with the BFB unit and the function of it is to arrest particles leaving the BFB unit. The Lock 

Hopper (09) is used to feed the different types of oxygen carrier materials which move forward to the BFB unit with thehelp of Screw 

Feeder (08) with a constant rate of discharge. (Fig. 1) 
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(57) Abstract : 

[Problem to be Solved] The present invention provides a vehicle body rear part structure which improves rigidity from a hinge-

mounting seat portion to a roof side and can handle an input load from a quarter pillar or a back door hinge by disposing two vertical 

wall shapes so as to overlap on an upper corner part of a back door opening.[Solution] In a vehicle body rear part structure including a 

roof panel on which a back-door mounting seat portion is provided, a roof member joined to an inner side of a cabin in this roof panel, 

a side body to which the roof panel and a vehicle-width direction end portion of the roof member are joined, a vertical wall surface 

member provided on a rear end portion of the side body, and a reinforcement member disposed between the roof panel and the roof 

member and reinforcing the back-door mounting seat portion, the vertical wall surface member 51 is formed from an upper corner part 

of a back-door opening portion 10 to a side part, a vertical wall surface portion 32A provided on a rear end portion of the roof member 

3 is provided so as to continue to the vertical wall surface member 51 provided on the rear end 15 portion of the side body 4, and the 

vertical wall surface portion 32A of the roof member 3 and the rear end portion vertical wall surface portion 7A of the reinforcement 

member 7 are provided on an inner side of a rear end portion of the roof panel 2 so that they overlap vertically when seen from a 

vehicle body rear side. 
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(57) Abstract : 

[Problem to be Solved] To smoothly transmit load input from a suspension component from a wheel house inner reinforcement to a 

quarter inner member, and enhance a load distribution effect, and the like.[Solution] The present invention includes a wheel house 

inner panel 3 having a mounting surface 32a for a suspension component at an intermediate portion, and a wheel house inner 

reinforcement 4 that is provided on a vehicle interior side of the intermediate portion of the wheel house inner panel 3, in which the 

reinforcement 4 extends in a vehicle vertical direction, 10 has a plane portion 41 disposed to be directed toward the vehicle interior 

side, and is formed in a sectional U-shape, a sectional U-shaped front quarter inner member 6 that extends in a vehicle longitudinal 

direction, and has a plane portion 61 disposed to be directed toward the vehicle interior side is provided on an upper vehicle front side 

of the reinforcement 4, a rear end flange 6a of the front member 6 is joined to the reinforcement 4 in a state of being overlapped on the 

reinforcement 4 from the vehicle interior side, and the plane portion 61 of the front member 6, and the plane portion 41 of the 

reinforcement 4 are joined to each other so as to form a continuous plane. 
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(57) Abstract : 

An electronic control unit is configured to perform pulse width modulation control. The pulse width modulation control is to generate 

signals of a plurality of switching devices of an inverter (34) by comparing a modulation wave of a voltage command of each phase 

based on a torque command of the motor (32), with a carrier wave, and perform switching of the switching devices. The electronic 

control unit is configured to generate the carrier wave so that, in each unit interval, a required time in the unit interval is equal to a 

total time of a plurality of unit components, and, in at least one unit interval, durations of at least two unit components of a plurality of 

unit components are different from each other. 
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(57) Abstract : 

A battery system (10) includes: a battery (12); a voltage detector (22) that detects a voltage of the battery (12) as a detected voltage 

value (Vb); a current detector (20) that detects a current flowing through the battery (12) as a detected current value (Ib); and an 

electronic control unit (14). The electronic control unit (14) is configured to estimate an aging deterioration of the battery (12) based 

on an open circuit voltage value (Vo; Vo1, Vo2) that is calculated from the detected voltage value and an integrated current value (Ah 

; Ah12) that is calculated from the detected current value, and estimate the aging deterioration of the battery (12) based on the open 

circuit voltage value (Vo; Vo1, Vo2) and the integrated current value (Ah ; Ah12) that are calculated when a charge level of the 

battery (12) is in the non-hysteresis region. SELECTED DRAWING: FIG. 2 
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(57) Abstract : 

The invention relates toan adapter (13) designed to connect a wiper blade (I) to a drive arm (2) of a windscreen wiping system (3) for 

vehicles, the adapter (13) being outfitted with at least one locking means (18) designed to lock the adapter (13) in a terminal pm1ion 

(II) of the drive arm (2), the adapter (13) comprising a pivoting means (27) of the locking means (18), characterized in that the adapter 

(13) comprises a portion (40) at least pa1iially bounding off a volume (26) of the adapter (13), the locking means (18) comprising at 

least one appendage (39) which extends into the inside of the volume (26). 
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(57) Abstract : 

The present utility model provides a light-transmitting element including a main body and a fixing portion. A connection portion is 

provided between the main body and the fixing portion, so that the main body is spaced apart from the fixing portion by the 

connection portion. The present utility model also provides a lighting device including the light-transmitting element. According to the 

light-transmitting clement and the lighting device of the present utility model, it can avoid a fixing structure for fixing the light-

transmitting element from being observed from outside. 
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(57) Abstract : 

A vehicle rear portion structure includes a rear pillar, a framework member, a barrier wall and a side panel. The rear pillar extends in 

the vehicle vertical direction. The framework member is joined to an upper portion of the rear pillar and extends in the vehicle front-

and-rear direction. The barrier wall is at the vehicle inner side of the rear pillar, and is joined to the rear pillar and the framework 

member to be watertight. The barrier wall divides the vehicle inner side from the vehicle outer side thereof. The side panel is provided 

at the vehicle outer side of the rear pillar, the framework member and the barrier wall. The side panel structures a design surface of a 

vehicle side portion. 
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(57) Abstract : 

A fuel pump may include a housing including an opening and housing a motor; a flange covering the opening and including a fuel 

pipe communicating with an inside of the housing; a conductive member supported by the flange and configured to supply power to 

the motor; and a driver circuit supported by the flange at a position opposed to the conductive member and including a contact portion 

opposed to the conductive member, wherein the conductive member may be deformed elastically by being pushed by the contact 

portion. 
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(57) Abstract : 

A fuel injection valve (100, 200, 300) includes: a nozzle body portion (131); a valve body (135); and a valve seat (137). The valve 

body (135) and the valve seat (137) define a fuel space (S2, 137a) which is shielded from the fuel injection hole (131a) and is supplied 

with the fuel in a case where the valve body (135) is in a state of being seated on a valve seat portion. The fuel space (S2, 137a) 

includes at least a space between a side surface of the valve body (135) and a surface forming an accommodation space of the valve 

seat (137). The valve body (135) and the valve seat (137) are configured to cause the fuel space (S2, 137a) and the fuel injection hole 

(131a) to communicate with each other in a case where the valve body (135) is in a state of being separated from the valve seat 

portion. A light irradiation portion (150b, 250b) is disposed at a position where the fuel space (S2, 137a) is irradiated with transmitted 

light. 

  

No. of Pages : 40 No. of Claims : 9 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41637 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814014561 A 

(19) INDIA  

(22) Date of filing of Application :17/04/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR REDUCING A DECIBEL OR VOLUME LEVEL OF AN ALARM 

SOUND EMITTED BY AN ALARM SYSTEM OR A SECURITY SYSTEM 
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :62/491,026  

(32) Priority Date  :27/04/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONEYWELL INTERNATIONAL INC.  
      Address of Applicant :101 Columbia Road, POB 2245, 

Morristown, N.J. 07962-2245, USA U.S.A. 

(72)Name of Inventor : 

   1)Peterson, Brian Craig 
 

(57) Abstract : 

Systems and methods for reducing the decibel or volume level of an alarm sound emitted by an alarm system or a security system 

from a first volume level to a second volume level are provided. Some methods can include detecting a user at a control panel of the 

security system when an audio alarm is broadcasting the audio sound at the first volume level, the control panel determining whether 

the user is attempting to use the control panel to disarm the security system, and when the control panel determines that the user is 

attempting use the control panel to disarm the security system, lowering the first volume level to the second volume level. 
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(57) Abstract : 

A drive unit (10, 82) for a hybrid vehicle capable of improvement of fuel efficiency during HV running is provided. The drive unit 

(10, 82) includes an engine (11), a first motor (12), a second motor (13), a first planetary gear unit (14), a second planetary gear unit 

(15), a first engagement device (CL1), and a second engagement device (CL2). In a case where an operation state of the vehicle is 

high vehicle speed and a low driving force in which a requested driving force is small, by bringing the first engagement device (CL1) 

to an engaged state and the second engagement device (CL2) to the disengaged state, a first state where a gear ratio which is a rotation 

number ratio between an input element (42) and an output element (16) of a complex planetary gear unit (17) becomes a first gear 

ratio ɔ2 smaller than 1• is set. In the case of a low vehicle speed and a high driving force in which the requested driving force is large, 

by bringing the second engagement device (CL2) to the engaged state and the first engagement device (CL1) to the disengaged state, a 

second state where the gear ratio becomes a second gear ratio ɔ1 larger than 1• is  set. 
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(71)Name of Applicant :  

   1)EURECAT S.A 
      Address of Applicant :ZI Jean Jaur¨s 121 Avenue Marie Curie 

F-07800 La Voulte-sur-Rh´ne, France France 

(72)Name of Inventor : 

   1)DUFRESNE, Pierre 

   2)GALLIOU, Pauline  

   3)ITALIANO, Giuseppe  

   4)VIGLIANTI Ezio Antonino  

   5)LABRUYERE Franck  
 

(57) Abstract : 

The subject of the present invention is a process for producing hydrogen sulfide from hydrogen and elemental sulfur, comprising the 

following steps: (a) bringing the sulfur into contact with a solid catalyst comprising at least one metal, chosen from metals from 

groups VIB and VIII of the Periodic Table of the Elements, in metal sulfide form, at a temperature ranging from 120°C to 160°C; (b) 

circulating the mixture of sulfur and catalyst resulting from step (a) in a reaction zone, in which said mixture is brought into contact 

with hydrogen, the reaction zone having a temperature at the inlet point of the catalyst of greater than or equal to 150°C and a 

temperature at the outlet point of the catalyst of less than or equal to 300°C, and a pressure of less than or equal to 3 bar; (c) separating 

the catalyst and the gaseous effluents containing hydrogen sulfide; and (d) recycling the catalyst to step (a). 
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(22) Date of filing of Application :25/04/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD OF MANUFACTURING A THERMOPLASTICMOLDING COMPOUND POWDER 
 

  

(51) International classification  :B24B53/075  

(31) Priority Document No  
:10 2017 004 

180.6  

(32) Priority Date  :28/04/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Emery Oleochemicals GmbH 
      Address of Applicant :Paul-Thomas Strasse 56, 40599 

D¼sseldorf, Germany Germany 

(72)Name of Inventor : 

   1)Manfred Jaeckel 
 

(57) Abstract : 

The present invention relates to a method of manufacturing thermoplastic molding compound powder that consists of or comprises 

spherical or approximately spherical molding compound particles from a suspension of glass-like and/or ceramic and/or metallic 

substrate particles in a solvent in which a binder is dissolved that has a polymer soluble in the solvent, wherein the binder furthermore 

has one or more additives soluble in the solvent, with the method comprising the step of spray drying the suspension and with the 

spray drying being carried out such that the solvent partially or completely transitions into the gas phase. 
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(54) Title of the invention : IMPROVED AUTOMATIC TRAIN CONTROL SYSTEM AND CORRESPONDING METHOD 
 

  

(51) International classification  :B61L27/00  
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   1)PRESTAIL, Andy  

   2)BALLESTEROS, Javier 
 

(57) Abstract : 

This system includes a ground ATC (9) and an on board ATC (10}, which is switched from an active mode toward a standby mode 

and vice versa by a wake-up 10 unit (21). In the standby mode, only the following components remain powered: odometry means (23, 

17); a main computer (18); a radio communication means (20) between the on board ATC and the ground ATC; the wake-up unit (21). 

The main computer ( 18) is programmed so as, in the standby mode, to verify that the movement of the train measured by the 

odometry means from the switching from the active mode to 15 the standby mode is zero and, in the affirmative, to send the ground 

ATC an instantaneous position of the train using the radio communication means. 
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(54) Title of the invention : 6-6 FUSED BICYCLIC HETEROARYL COMPOUNDS AND THEIR USE AS LATS INHIBITORS 
 

  

(51) International classification  :A61K35/761  

(31) Priority Document No  :62/491475  
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(57) Abstract : 

The present invention is related to 6-6 Fused Bicyclic Heteroaryl Compounds of the Formula A2 or A1 and their Use as LATS 

Inhibitors, or a salt, 5 stereoisomer or pharmaceutical composition thereof; wherein the variables are as defined herein.The present 

invention further relates to a method of LATS inhibition in a cell population 10 using a compound of Formula A1, or a salt, 

stereoisomer or pharmaceutical composition thereof. The present invention further provides a method for manufacturing compounds 

of the invention, and its therapeutic uses. The invention further provides methods to their preparation, to their medical use, their use in 

the treatment and management of diseases or disorders. 
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(54) Title of the invention : NONAQUEOUS BATTERY AND METHOD OF PRODUCING THE SAME 
 

  

(51) International classification  :H01M10/05  

(31) Priority Document No  
:2017-

091097  

(32) Priority Date  :01/05/2017 

(33) Name of priority country  :Japan 

(86) International Application No 
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)Koji TORITA  

   2)Akihiro OCHIAI  

   3)Yusuke FUKUMOTO 

   4)Harunari SHIMAMURA  
 

(57) Abstract : 

A nonaqueous battery (100) includes a positive electrode (10) and a negative electrode (20). At least one of the positive electrode (10) 

and the negative electrode (20) includes a current collector (11), an intermediate layer (5), and an active material layer (12). The 

intermediate layer (5) is interposed between the current collector (11) and the active material layer (12) and includes graphite particles 

(1) and insulating particles (2). In a cross section of the intermediate layer (5) in a thickness direction, a major axis diameter of the 

graphite particles (1) is equal to or greater than the thickness of the intermediate layer (5). In X-ray diffraction measurement of the 

intermediate layer (5) by an out-of-plane method, a ratio of an intensity of an 110 diffraction line of a graphite crystal to an intensity 

of a 002 diffraction line of the graphite crystal is 0.0011 or more. 
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(54) Title of the invention : ELECTRIC DUST COLLECTOR 
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(31) Priority Document No  
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(32) Priority Date  :27/04/2017 
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(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)Jayoung Kwon 

   2)Hyekyung Jeon 

   3)Junseok Lee 
 

(57) Abstract : 

The present disclosure relates to an electric dust collector for generating an electric field by a high voltage electrode formed of a 

polymer. An electric dust collector according to the present disclosure includes a high voltage electrode to which a high voltage is 

applied, composed of a thermoplastic polymer and an inherently dissipative polymer, and a ground electrode to be grounded to 

generate the electric field with the high voltage electrode. 
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(19) INDIA  
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(54) Title of the invention : COLOR THREE-DIMENSIONAL PRINTING METHOD AND THREE-DIMENSIONAL PRINTING 

EQUIPMENT 
 

  

(51) International classification  :B29C67/00  

(31) Priority Document No  :106114349  

(32) Priority Date  :28/04/2017 

(33) Name of priority country  :Taiwan 
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        Filing Date  
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(71)Name of Applicant :  

   1)XYZPRINTING, INC.  
      Address of Applicant :NO. 147, SEC. 3, BEISHEN RD., 

SHENKENG DIST., NEW TAIPEI CITY, 22201, Taiwan 

(R.O.C.) Taiwan 

   2)KINPO ELECTRONICS, INC.  
(72)Name of Inventor : 

   1)HO, Kwan 

   2)HUANG, Yu-Ting 

   3)HSIEH, Hsin-Ta 
 

(57) Abstract : 

A color three-dimensional printing method and a three-dimensional printing equipment are provided. A slicing processing is 

performed on a 3D model to obtain a printing path file and a plurality of inkjet images. A first layer 5 controlling data in the printing 

path file is read, wherein the first layer controlling data records a plurality of printing position points and a plurality of inkjet position 

points. Movement of a printing head is controlled according to the printing position points, and the printing head is controlled to 

extrude a forming material, to establish a first layer object. A first inkjet image among the inkjet images is read. Movement of an 

inkjet head on a plane is controlled according to the inkjet position points, and the inkjet head is controlled to spray the ink on the first 

layer object according to the first inkjet image. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814015876 A 

(19) INDIA  

(22) Date of filing of Application :26/04/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD OF SHARING PROFILE IMAGE AND ELECTRONIC DEVICE IMPLEMENTING SAME 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  
:10-2017-
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(32) Priority Date  :27/04/2017 

(33) Name of priority country  
:Republic 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)Yanghee KWON 

   2)Injong RHEE 

   3)Minyoung CHANG  

   4)Seunghyuck HEO 
 

(57) Abstract : 

Various embodiments of the present disclosure disclose a method and apparatus for sharing a profile image in an electronic device. An 

electronic device may include a display, a communication module comprising communication circuitry, memory, and a processor. The 

processor may be configured to identify 5 a trigger related to a change of a profile image, to select an image for the profile image, to 

identify at least one target object for the sharing of the selected image as a profile image of the electronic device based on sharing 

information, and to share the selected image with the at least one target object as a profile image of the user of the electronic device. 
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(54) Title of the invention : PROTECTION FILM, WINDOW INCLUDING THE SAME, AND METHOD OF MANUFACTURING 

DISPLAY DEVICE 
 

  

(51) International classification  :F16D65/02  
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   3)Sun Young JUNG 
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   5)Sun Mi KANG  

   6)Hyun Ho KIM  

   7)Cheol JANG 

   8)Sang Hyun HAN 
 

(57) Abstract : 

A display device includes a substrate, a first display element which is disposed on the substrate, and a plurality of diffraction patterns 

which are disposed on a path of light emitted from the first display element and arranged along a 5 direction with a first period. when a 

width of a cross section of one of the plurality of diffraction patterns is defined as a first length, the first period and the first length 

satisfy Inequality (1): 
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(54) Title of the invention : ANTIBODY CONJUGATES COMPRISING TOLL-LIKE RECEPTOR AGONIST AND 

COMBINATION THERAPIES 
 

  

(51) International classification  :C07D487/04  
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   4)Timothy Z. HOFFMAN  
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   7)Xing WANG  

   8)Tom Yao-Hsiang WU 
 

(57) Abstract : 

Provided herein are antibody conjugates comprising toll-like receptor agonists and the use of such conjugates for the treatment of 

cancer. In some embodiments, the conjugates comprise anti-HER2 antibodies. In some embodiments, the conjugates are used in 

combination with a second therapeutic agent. 
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   1)XIN HONG  

   2)XIN WEI  
 

(57) Abstract : 

ABSTRACT An ophthalmic lens includes an optic comprising an anterior surface, a posterior surface, and an optical axis. At least one 

of the anterior surface and the posterior surface has a surface profile including a base curvature, a refractive region having the base 

curvature, and a diffractive region comprising a diffractive profile including a plurality of diffractive steps. At least a portion of the 

diffractive profile constitutes a combination of a base diffractive profile defining multiple foci for the ophthalmic lens and an 

achromatizing structure that reduces longitudinal chromatic aberrations. 
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   2)GRONDINE, Arthur T.  
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   4)LOVETT, Teems E. 
 

(57) Abstract : 

A mobile-based equipment service system includes a remote server, a mobile device, and at least one equipment controller. The 

mobile device includes a user interface, and is configured to send a user authentication message, initiated by a user via the user 

interface, to the remote server. The remote server is configured to verify the user via the user authentication message and once 

verified, send an encrypted blob to the mobile device in response to the user authentication message. At least one equipment controller 

is configured to receive and decrypt the encrypted blob from the mobile device. 
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(57) Abstract : 

AS ATTACHED 
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(54) Title of the invention : A VEHICLE LAMP ASSEMBLY HAVING AN IMPROVED HEAT SINK WITH LIGHT SHIELD 
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(31) Priority Document No  :15/498,649  

(32) Priority Date  :27/04/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VALEO NORTH AMERICA, Inc.  
      Address of Applicant :1231 A Avenue North, 47274 

SEYMOUR, USA U.S.A. 

(72)Name of Inventor : 

   1)WARNER, Gavin Francis 

   2)BLANDIN, Jonathan Michael 

   3)HUTCHINSON, Wilfried  
 

(57) Abstract : 

A heat sink for use in a lamp assembly comprising a body having a first portion that lies in a first imaginary plane and that is adapted 

to receive at least one light source for emitting light rays and a shield thatextends from the first portion. The shield blocks at least a 

portion of the light rays to facilitate reducing or eliminating glare or back dazzle. The shield is integrally or monolithically formed in 

the body and lies in a second imaginary plane that is generally orthogonal to the first imaginary plane. 

  

 

No. of Pages : 19 No. of Claims : 20 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41653 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814015206 A 

(19) INDIA  

(22) Date of filing of Application :21/04/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : DEVICES, METHODS AND COMPUTER READABLE MEDIUMS FOR SECURITY AND 

AUTHENTICATION 
 

  

(51) International classification  :G06F3/016  

(31) Priority Document No  :10201703483P  

(32) Priority Date  :28/04/2017 

(33) Name of priority country  :Singapore 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MASTERCARD INTERNA TIONAL INCORPORATED  
      Address of Applicant :2000 PURCHASE STREET , 
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(72)Name of Inventor : 

   1)GURUNATHAN, Arunmurthy  

   2)KOTHARI, Ankit  
 

(57) Abstract : 

Disclosed are various computer implemented devices, methods and readable mediums for security and authentication. In one aspect 

there is provided a wearable device for authenticating a user, including: one or more sensors for obtaining sensor data related to 

movement of fingers of the user wearing the wearable device to provide authentication data; and one or more processors configured 

to: receive the sensor data; interpret the sensor data using one or more classifiers to determine the authentication data; and use the 

authentication data to access a service. 

  

 

No. of Pages : 45 No. of Claims : 47 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41654 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814015258 A 

(19) INDIA  

(22) Date of filing of Application :23/04/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : TRANSPORT PALLET 
 

  

(51) International classification  :F01K27/00  

(31) Priority Document No  
:2017-

090518  

(32) Priority Date  :28/04/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PRIMETALS TECHNOLOGIES JAPAN, LTD.  
      Address of Applicant :6-22, KANONSHIN-MACHI 4-

CHOME, NISHI-KU, HIROSHIMA-SHI, HIROSHIMA 733-

8553, JAPAN Japan 

(72)Name of Inventor : 

   1)HIROYUKI TANIGUCHI  

   2)TADASHI NAKAGAWA  
 

(57) Abstract : 

The transport pallet reducing a thermal deformation of the runners transporting an object to be transported particularly in a high 

temperature condition and being capable of stably travelling on transport rollers is provided. A transport pallet 1 of the present 

disclosure comprises a saddle member 10 on which an object W to be transported is mounted; and a skid member 30 traveling 

integrally with the saddle member 10 on a plurality of transport rollers 50 located below the saddle member 10 and aligned and 

arranged in parallel at a predetermined arrangement pitch, wherein the skid member 30 is composed of two divided skids 32a, 32b 

juxtaposed one behind the other in a transport direction D, each divided skid 32a, 32b includes a runner 36a extending continuously in 

a straight line in forward and backward directions of the transport and having a lower surface that comes into contact with the 

transport rollers 50, the saddle member 10 has at four positions, front and rear on both the left and right sides on a lower surface, load 

transmission parts 22 configured to transmit a load acting on the saddle member 10 to the skid member 30, the front load transmission 

parts being disposed on the front divided skid 32a, the rear load transmission parts 22 being disposed on the rear divided skid 32b, 

each of the divided skids 32a, 32b has a load support member 38 configured to support the load transmitted from the load transmission 

part 22, and a recessed portion 40 formed at a position on the lower surface of the runner 36a corresponding to the load support 

member 38, and extending dimensions of two lower surface portions of the runner 36a separated front and rear by the recessed portion 

40 are both larger than the arrangement pitch of the plurality of transport rollers 50. FIG. 1 
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(57) Abstract : 

A resource numerical value transfer request generating method, device and system, and a storage medium. The method comprises: 

showing a window displayed independently from a service interface on a current display interface, acquiring an operation acting on 

the window, and generating a resource numerical value transfer code request instruction (S210); when a service application 

corresponding to the window monitors the resource numerical value transfer code request instruction, acquiring a resource numerical 

value transfer code corresponding to the resource numerical value transfer code request instruction, wherein the resource numerical 

value transfer code carries resource numerical value transfer information (S220); and showing the resource numerical value transfer 

code so that a resource numerical value transfer terminal parses to obtain the resource numerical value transfer information according 

to the resource numerical value transfer code, and generating a resource numerical value transfer request according to the 
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(57) Abstract : 

The invention pertains to a system for providing information to an information system in a vehicle, comprising: a communication 

interface (210) to communicate with a server (299) residing outside the vehicle (200); data storage means (220) to temporarily store 

data received from the server via the communication interface; data gathering means (230) to obtain information about a current 

situation or event independently of the server; an information system (100) to provide information services to crew and/or passengers 

or to control systems of the vehicle; and a processor (240). The processor is configured to: detect whether the communication interface 

is operational, if the communication interface is operational, provide data received from the communication interface to the 

information system; otherwise, provide data retrieved from the data storage means and adapted on the basis of information obtained 

from the data gathering means to the information system. 
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(57) Abstract : 

The invention pertains to a display system for displaying messages in a passenger compartment of a vehicle, the system comprising: a 

display surface; a memory comprising a plurality of display templates; interfacing means adapted to retrieve information from an 

information system; processing means to evaluate said retrieved information and to select a display template from among said 

plurality of display templates conditionally on said evaluating; and formatting means configured to format said retrieved information 

in accordance with said selected template for displaying on the display surface. The invention also pertains to a corresponding method, 

comprising: retrieving (210) information from an information system; evaluating (220) said retrieved information; selecting (230) a 

display template from among a plurality of display templates conditionally on said evaluating; formatting (240) said retrieved 

information in accordance with said selected template; and displaying (250) said formatted information on a display surface of a 

display system. 
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(57) Abstract : 

The purpose of the present invention is to provide a resin film having both water impermeability and moisture permeability. This 

polyolefin stretched porous film includes a polyolefin resin and a fine filler having an average primary particle diameter of 0.05-0.8 

µm, and has communicating voids. In addition, this polyolefin stretched porous film includes a hydrophobizing agent, has a water 

permeability of 10,000-85,000 seconds as measured according to JIS Z0221, and has a moisture permeability of 300-2,500 g/m2·24h 

as measured according to JIS Z0208. 
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(57) Abstract : 

An absorbent article (1) is provided with: an absorption body (10) for absorbing liquid; a back sheet (30) comprising nonwoven fabric 

and disposed on the side of the absorption body (10) which faces away from the skin of a wearer; a leakage prevention sheet (40) 

provided between the absorption body (10) and the back sheet (30); and a displacement-preventing adhesion section (130) formed by 

an adhesive and provided on the non-skin-side surface of the back sheet (30). The back sheet (30) has: a compressed region (200) 

which is a region compressed in the thickness direction; and a portion where the displacement-preventing adhesion section (130) and 

the compressed region (200) overlap each other. The skin-side surface of the back sheet (30) has: a leakage-prevention-sheet adhesion 

section (140) formed by an adhesive for joining the back sheet (30) and the leakage prevention sheet (40); and a portion where the 

compressed region (200) and the leakage-prevention-sheet adhesion section (140) overlap each other. 
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(57) Abstract : 

The present invention is a method for inspecting packaged products (20) obtained by placing multiple absorbent articles (1) in a 

packaging bag (30). The packaging bag (30) has a sealed section (35f), which is formed by sealing an open section (31k) by welding, 

as a portion of the bottom surface (31) of the packaging bag (30), and the bottom surface (31) has a printed region (PR) that is printed 

with ink and a non-printed region (NPR) that is not printed with ink. The inspection method comprises: the generation of image data 

for at least a portion of the bottom surface (31) by imaging at least said portion; the determination , on the image data, of a value 

representing the size of an image region specified as a printed region (PR) in an image region specified as a designated region (A1) of 

the bottom surface (31) and/or , on the image data, of a value representing the size of an image region specified as a non-printed 

region (NPR) in the image region specified as the designated region (A1); and the pass-fail assessment of the packaged product (20) 

on the basis of said determined value(s). 
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(57) Abstract : 

An absorbent article is provided with: an absorption body (10) having a longitudinal direction, a width direction, and a thickness 

direction, which intersect each other, and absorbing liquid; a back sheet (30) comprising nonwoven fabric and disposed on the side of 

the absorption body (10) which faces away from the skin of a wearer; and a displacement-preventing adhesion section (130) formed 

by an adhesive and provided on the non-skin-side surface of the back sheet (30). The back sheet (30) has: a compressed region (200) 

which is a region compressed in the thickness direction; and a portion where the displacement-preventing adhesion section (130) and 

the compressed region (200) overlap each other. 
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(57) Abstract : 

A method for detecting decalibration of a depth camera system including a first, second, and third cameras having overlapping fields 

of view in a direction includes: detecting a feature in a first image captured by the first camera; detecting the feature in a second image 

captured by the second camera; detecting the feature in a third image captured by the third camera, the third camera being non-

collinear with the first and second cameras; identifying a first conjugate epipolar line in the second image in accordance with a 

detected location of the feature in the first image and calibration parameters; identifying a second conjugate epipolar line in the second 

image in accordance with a detected location of the feature in the third image and the calibration parameters; and calculating a 

difference between a detected location of the feature in the second image and the first and second conjugate epipolar lines. 
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(57) Abstract : 

The invention relates to a physiological signal monitoring method including steps that involve: acquiring samples of at least one 

digitized physiological signal through the use of a device (DPR, E1, E2) carried by a user; detecting events within the digitized 

physiological signal by means of the device and extracting characteristics of the detected events by means of the device; searching for 

an anomaly in the events and characteristics of the extracted events by means of the device; and, via an encrypted wireless link, 

transmitting the digitized physiological signal by means of the device to a server via a mobile terminal (MP) when an anomaly is 

detected. If an anomaly is not detected, the digitized physiological signal is deleted by the device. 
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(57) Abstract : 

Provided is a master disk (10) that simulates a tire and is used when checking or calibrating measurement accuracy of a shape 

measuring device (130) of a tire tester (100) which measures the surface shape of a tire, the master disk (10) being provided with: a 

simulating tire portion (11) that simulates a tire; a lower tubular portion (12) being cylindrical, having a top end joined to a lower end 

of the simulating tire portion (11) so as to be coaxial with the simulating tire portion (11), and having a guide surface (12a) inclined in 

a tapered shape so as to increase in diameter toward a base end thereof formed in an inner circumferential surface thereof on the base-

end side; and a neck portion (15) and a flange portion (16) disposed on the upper-end side of the simulating tire portion (11) to be 

detachably engaged with a test rim moving replacement means (112-119) of a tire holding device (110) of the tire tester (100). 
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(57) Abstract : 

The present invention relates to a method for manufacturing a coal briquette, wherein, in a molten iron preparing apparatus comprising 

a melting and gasifying furnace in which reduced iron is charged, and a reducing furnace connected to the melting and gasifying 

furnace and providing reduced iron, the reduced iron is charged and rapidly heated in a dome part of the melting and gasifying 

furnace. The method for manufacturing a coal briquette according to an embodiment of the present invention comprises the steps of: 

providing pulverized coal; mixing a binder having a methoxy group and a cross-linking agent having two or more carboxyl groups to 

prepare a binder mixture; mixing the pulverized coal and the binder mixture to prepare a coal blend; and molding the coal blend to 

manufacture a coal briquette. 
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(57) Abstract : 

Disclosed herein is the compound (R)-l-(4-(6-(2-(4-(3,3-difluorocyclobutoxy)-6- methylpyridin-2-yl)acetamido) pyridazin-3-yl)-2-

fluorobutyl)-N-methyl-lH-l,2,3-triazole-4- carboxamide, and salt forms and polymorphs thereof demonstrating improved exposure 

after oral dosing. Methods of inhibition GLSl activity in a human or animal subject are also provided. 
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(51) International 
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(31) Priority Document No  :GM 377/2015  
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(71)Name of Applicant :  

   1)PLANSEE SE 
      Address of Applicant :A-6600 Reutte Austria 

(72)Name of Inventor : 

   1)HAYDN, Markus  

   2)HUMMEL, Stephan 

   3)BRANDNER, Marco 
 

(57) Abstract : 

The present invention relates to a membrane assembly for permeative separation of a fluid from fluid mixtures, comprising a porous, 

fluid-permeable, metal carrier substrate (2), a membrane (8) formed on the carrier substrate (2), that is selectively permeable for the 

fluid to be separated, a coupling part (6) that is made, at least superficially, from a fluid-tight metal material, the carrier substrate (2) 

being integrally connected along one edge section (3) to the coupling part (6), and a ceramic, fluid-permeable, porous first 

intermediate layer (10) formed between the carrier substrate (2) and the membrane (8). At least one ceramic bonding layer (14) is 

formed directly on the coupling part (6) and the integral connection (4), extending at least over the integral connection (4) and a 

neighbouring section of the coupling part (6). The first intermediate layer (10) extends on the bonding layer (14) and has a larger 

average pore size than the bonding layer (14). 
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(54) Title of the invention : METHOD FOR PRODUCING ORGANIC ACID 
 

  

(51) International classification  :C12P7/46C12R1/845  

(31) Priority Document No  :2015-251574  

(32) Priority Date  :24/12/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/088288  

:22/12/2016 

(87) International Publication No  :WO 2017/110970  
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Number  
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(71)Name of Applicant :  

   1)KAO CORPORATION  
      Address of Applicant :14-10, Nihonbashi Kayabacho 1-chome, 

Chuo-ku, Tokyo 1038210 Japan 

(72)Name of Inventor : 

   1)IRIE, Yutaka  

   2)KOYAMA, Shin go 
 

(57) Abstract : 

Provided is a new method whereby an organic acid can be produced efficiently. A method for producing an organic acid from a 

carbon source in a medium by using filamentous fungi, wherein the method for producing an organic acid comprises culturing 

filamentous fungi in a liquid medium that contains a carbon source and is controlled to a dissolved oxygen concentration of 8-35 ppm, 

and obtaining the organic acid. 
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(54) Title of the invention : A METHOD AND AN APPARATUS FOR MONITORING AND CONTROLLING DEPOSIT 

FORMATION 
 

  

(51) International 

classification  
:G01N21/64G01N33/34G01N21/85  
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(32) Priority Date  :23/12/2015 
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(71)Name of Applicant :  

   1)KEMIRA OYJ  
      Address of Applicant :Porkkalankatu 3 00180 Helsinki 

Finland 

(72)Name of Inventor : 

   1)PIIRONEN, Marjatta  

   2)JOENSUU, Iiris 

   3)HESAMPOUR, Mehrdad 

   4)EKMAN, Jaakko  
 

(57) Abstract : 

A method and apparatus for monitoring deposit formation in a process comprising an aqueous flow is provided. According to the 

invention a feed flow of an aqueous liquid is provided onto a receiving surface to be monitored. At least part of a receiving surface is 

illuminated with at least one light source. 5Visual data is collected across the receiving surface and analyzed. The quality and type of 

deposition attached to the receiving surface is classified based on information obtained from the analyzed visual data, and a 

quantitative scaling and/or fouling indication is computed based on the classification. 
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(54) Title of the invention : METHOD FOR MANUFACTURING FUMARIC ACID 
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(71)Name of Applicant :  

   1)KAO CORPORATION  
      Address of Applicant :14-10, Nihonbashi Kayabacho 1-chome, 

Chuo-ku, Tokyo 1038210 Japan 

(72)Name of Inventor : 

   1)NOBA, Masahiro 

   2)KOYAMA, Shingo  
 

(57) Abstract : 

To provide a novel method for manufacturing fumaric acid having good hue. A method for manufacturing fumaric acid, including 

steps (1) and (2), step (1) being a step for culturing a microorganism having the ability to produce fumaric acid in a liquid medium 

containing a carbon source and obtaining one or more species selected from fumaric acid and a fumarate, and step (2) being a step for 

precipitating the one or more species selected from fumaric acid and a fumarate obtained in step (1) in the presence of one or more 

types of surfactants selected from a nonionic surfactant and an amphoteric surfactant. 
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(72)Name of Inventor : 

   1)YAMASHITA, Hiroshi  
 

(57) Abstract : 

[Problem] To realize efficient and stable production of a steel H-beam product having a greater flange width than conventional 

products, and to manufacture large-flanged steel H-beams of different flange widths using the same roll. [Solution] A rolling machine 

that carries out a rough rolling step has engraved therein a plurality (seven or more) of grooves for shaping a material to be rolled. 

These grooves comprise: a plurality of dividing grooves serving as first-stage grooves provided with a protruding section for forming 

a cut in a direction perpendicular to the width direction of the material to be rolled; and a plurality of bending grooves serving as 

subsequent-stage grooves for bending flange-equivalent parts of the material to be rolled, which are formed by the dividing grooves. 

The dividing grooves each have two types of grooves for forming cuts of different lengths. The bending grooves have grooves having 

dimensions that match those of the two types of flange-equivalent parts of different lengths that have been formed, by the dividing 

grooves, in the material to be rolled. At the bending grooves, reduction of pressure is carried out in the shaping by one or more passes 

while the edge surface of the material to be rolled and the groove peripheral surface are in contact with each other. 
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(71)Name of Applicant :  

   1)NIPPON STEEL & SUMITOMO METAL 

CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)YAMASHITA, Hiroshi  
 

(57) Abstract : 

[Problem] To realize efficient and stable production of a steel H-beam product having a greater flange width than conventional 

products, and to avoid producing defective shapes during a shaping operation using flat shaping grooves in a rough rolling step. 

[Solution] A rolling machine that carries out the rough rolling step has engraved therein a plurality (five or more) of grooves for 

shaping a material to be rolled. These grooves are used to carry out single- or multi-pass shaping of the material to be rolled. A 

protruding section for forming a cut in a direction perpendicular to the width direction of the material to be rolled is formed in a first 

groove and a second groove among the plurality of grooves. At the second groove and the grooves subsequent thereto among the 

plurality of grooves, reduction in pressure is carried out in the shaping performed in one or more passes while the edge surface of the 

material to be rolled and the groove peripheral surface are in contact with each other. At a third groove and the grooves subsequent 

thereto but excluding the final groove among the plurality of grooves, a step is performed for sequentially bending split parts formed 

by the cut. The final groove among the plurality of grooves is of a flat-shape type, and the roll shaping by the flat-shape groove is 

conducted under a condition in which the pull-down rate is 1.0 or lower. 
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(72)Name of Inventor : 

   1)GOODMAN, Laurie  

   2)DEISSEROTH, Karl A.  
 

(57) Abstract : 

The present invention provides methods for processing and analyzing large intact biological samples, including tumor tissue samples. 

The methods have a variety of uses, including for the diagnosis and monitoring of tumors and tumor metastasis. 
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(54) Title of the invention : SERVER, ELECTRONIC DEVICE, AND METHOD FOR PROCESSING IMAGE BY ELECTRONIC 

DEVICE 
 

  

(51) International 

classification  
:H04N5/262H04N21/235H04N21/2347  

(31) Priority Document 
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:10-2015-0179078  

(32) Priority Date  :15/12/2015 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Kyu-Ho 

   2)CHOI, Yun-Hong 
 

(57) Abstract : 

An electronic device and a method for processing an image by the electronic device according to various embodiments of the present 

invention are provided. The method may comprise: generating password information for a first image using security information of a 

user; changing the first image to a second image using the generated password information; and transmitting the second image and the 

password information in response to a transmission request of the first image. Various other embodiments may be available. 
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      Address of Applicant :129, Samsung-ro Yeongtong-gu 
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   1)LEE, Hoyeon 

   2)KIM, Sunghoon 
 

(57) Abstract : 

The present disclosure relates to a communication technique for converging, with an IoT technology, a 5G communication system for 

supporting a higher data transmission rate than a 4G system, and a system therefor. The present disclosure may be applied to 

intelligent services such as smart homes, smart buildings, smart cities, smart cars or connected cars, health care, digital education, 

retail businesses, and security and safety related services, on the basis of 5G communication techniques and the IoT-related 

technology. According to various embodiments, a method for operating a server may comprise the steps of: while at least one service 

is connected to a terminal, receiving, from another device, a request for providing a first service to the terminal; determining, in 

response to the request, whether it is possible to provide the first service to the terminal; when the first service cannot be provided, 

determining whether to terminate one of the at least one service; and, if the one of the at least one service is terminated, transmitting a 

setup message for the first service to the terminal in response to the termination. 
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   3)GUO, Sharon 
 

(57) Abstract : 

A process for producing an allylic alcohol functionalized butyl rubber involves contacting an epoxidized butyl rubber with benzoic 

acid, an analogue of benzoic acid or a C1-C7 alkanoic acid. The process and a polymer compound comprising the epoxidized butyl 

rubber and the benzoic acid, analogue of benzoic acid or a C1-C7 alkanoic acid provide a cost effective route to a polar functionalized 

butyl rubber, particularly to butyl rubber comprising allylic alcohol functional groups. 
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   1)IRIE, Yusuke 
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   3)YOSHIDA, Keisuke 
 

(57) Abstract : 

A scum removal device according to the present disclosure is provided with: a snout which has, on the inner side thereof, a hot-dip 

plating bath surface as a result of being placed in a hot-dip plating liquid in a hot-dip plating pot; a discharge part which is disposed on 

a line extending, from the hot-dip plating bath surface, in one steel-strip widthwise direction at a steel-strip immersion position and 

from which the hot-dip plating liquid is discharged; and a suction part which is disposed on a line extending, from the hot-dip plating 

bath surface, in the other steel-strip widthwise direction and which suctions the hot-dip plating liquid. The suction part is composed of 

a first suction part and a second suction part, and the first suction part and the second suction part are disposed apart from each other 

across the line extending, from the hot-dip plating bath surface, in the steel-strip widthwise direction at the steel-strip immersion 

position. 
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   1)UEDA Tatsuya 

   2)SEIMOTO Yasutaka 
 

(57) Abstract : 

A tire characteristic value measurement device (100) comprises support arms (124) provided to an upward/downward moving means 

(111-121). The support arms (124) support, from below, a tire (T) on a roller conveyor (101) and each have electrical insulating 

properties. The tire characteristic value measurement device (100) further comprises an electrical resistance value detecting means 

(125-139) provided to the upward/downward moving means (111-121). The electrical resistance value detecting means (125-139) 

detects an electrical resistance value of the tire T supported by the support arms (124). 
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(57) Abstract : 

In a pipeline of operations having a terminating operation and a source operation, a builder is built corresponding to the terminating 

operation. The builder may also correspond to one or more intermediate operations. A database query is generated corresponding to 

the builder and is sent to a database or a data source for efficient access to the database. 
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   3)SERRAHIMA TORNEL, Marc  
 

(57) Abstract : 

A sternal closure assembly for securing first and second lateral halves of a sternum. The assembly includes a first sliding body having 

a female portion and a second sliding body having a male portion, the male portion being telescopically mateable with the female 

portion. The male portion is capable of being fully introduced into the female portion only upon there being an elastic deformation of 

at least a part of at least one of the male and female portions, the male and female portions configured such that when the second body 

is mated with the first body the elastic deformation results in a forceful engagement between the male and female portions and also a 

forceful engagement between a first set of non-deforming teeth extending upward from an interconnecting bridge member of the first 

sliding body and a second set of non-deforming teeth extending upward from an interconnecting bridge member of the second sliding 

body. 
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   1)MANCHEKAR, Arun Vasant  
 

(57) Abstract : 

The present disclosure provides methods and systems for producing 1,3-butadiene. In certain embodiments, the present disclosure 

provides methods for the extractive distillation of 1,3-butadiene in a divided wall distillation column having a first region, a second 

region and a combined bottom region. An exemplary method can include feeding a C4 hydrocarbon stream and a first solvent into the 

first region and removing a first stream from the first region. The method can further include feeding a second solvent into the second 

region, removing a second stream that includes 1,3-butadiene from the second region, and removing a third stream from the combined 

bottom region. 
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(57) Abstract : 

A continuously variable transmission device (1) for a two-, three- or four-wheel motorcycle comprises a gear shift regulation device 

suitable to operate on special rollers (18) through an adjustable axial action independently of the number of engine revolutions, to 

influence the centrifugal movement of the rollers (18) and thus influence the gear shift. 
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   6)PARK, In Tae 
 

(57) Abstract : 

The present invention relates to an electrolyte containing a polydopamine and a lithium-sulfur battery including the same and, more 

particularly, to a technique in which polydopamine contained in an electrolyte adsorbs a lithium polysulfide eluted from a positive 

electrode of a lithium-sulfur battery. When using an electrolyte, according to the present invention, to which polydopamine particles 

are added, the polydopamine particles dispersed in the electrolyte act to adsorb lithium polysulfide eluted from a positive electrode 

during the charging and discharging, and thus can suppress the diffusion thereof, i.e., suppress a shuttle reaction, thereby improving 

the capacity and lifetime characteristics of the lithium-sulfur battery. 
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   5)FURUKAWA Seiji  

   6)SUZUKI Hideo 

   7)IWAHASHI Hideo  
 

(57) Abstract : 

This water treatment device (10) is provided with: a filtration device (21) having a filter material layer (21f) for performing filtration 

of seawater (W) supplied from the upstream side; a washing water tank (81) that can supply washing water (Ws) to the filtration 

device (21) from the downstream side of the filter material layer (21f); a flow rate adjustment unit (82) for adjusting the flow rate of 

the washing water (Ws) supplied to the sand filtration device (21) by the washing water Ws tank (81); and a control device (85) 

having a flow rate control unit (86) for controlling the flow rate adjustment unit (82) such that the flow rate for the washing water 

(Ws) is greater than or equal to the minimum reverse washing flow rate to make the washing water (Ws) able to flow to the upstream 

side from the downstream side of the filter material layer (21f). 
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   1)MOREL, Anne-Laure 
 

(57) Abstract : 

The present invention relates to gold nanoparticles and the medical and cosmetic uses thereof. The invention further relates to an 

ecological method of producing said nanoparticles from plant extracts and an aqueous solution of gold salts. 
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(57) Abstract : 

A stockhouse arrangement for a metallurgical furnace comprises a set of storage bins (12) for granular material; a material feeding 

device (14) associated with said set of storage bins (12), the material feeding device (14) being arranged above said set of storage bins 

(12) and allowing to selectively fill each of the storage bins with granular material; and a raw material feed system (22) to convey raw 

granular material to the material feeding device (14). A respective weighing hopper (32) is arranged downstream of each storage bin 

(12) and comprising an outlet associated with a feeding gate (34). A charge conveying system (30) is provided for collecting and 

conveying material selectively discharged from the weighing hoppers through their respective feeding gate. The material feeding 

device (14) is configured to screen raw granular material arriving from said raw material feed system such that only material with 

desired granulometry is forwarded to the respective bin(s). 
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   1)NEWSON, Marc 
 

(57) Abstract : 

The invention relates to wheeled luggage comprising: a rigid or semi-rigid luggage body (1) mounted on wheels (30), said body (1) 

comprising at least three rigid or semi-rigid side faces (5, 9) separated by two edges (13); and a telescopic double rod (16) comprising 

two arms (17), a handle and two tubes, the arms (17) being connected to the handle (18) and mounted such that they slide in the two 

tubes (21), said luggage being characterised in that the two tubes (21) are arranged along the two edges (13) on the outside of the body 

(1) of said luggage. 
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   1)LISTER, Adam 
 

(57) Abstract : 

The present invention relates to improvements in security devices for various authenticating or security applications and, in particular, 

to an optically variable security device which has a security feature which utilises a colourshift effect. The security device comprises a 

colourshifting layer, and at least one luminescent coloured region and at least one non-luminescent coloured region located on one 

side of the colourshifting layer. At a first angle of incidence, there is a first difference between the reflection spectrum of the at least 

one non-luminescent coloured region and the combined emission and reflection spectra of the at least one luminescent coloured region 

within the band pass of the colourshifting layer such that the security device has a first appearance. At a second angle of incidence, 

there is a second difference between the reflection spectrum of the at least one non-luminescent coloured region and the combined 

emission and reflection spectra of the at least one luminescent coloured region within the band pass of the colourshifting layer such 

that the security device has a second appearance, which is different from the first appearance. 
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(57) Abstract : 

A process for epoxidation of an unsaturated polymer involves mixing an unsaturated polymer and a peroxy acid in an absence of 

solvent to produce an epoxidized polymer. The process may require no solvent, require no catalyst, require no or little applied external 

heat input, require no applied cooling, require less epoxidation agent, be faster and/or result in more efficient conversion of the 

unsaturated polymer. 
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(57) Abstract : 

A polymer nanocomposite coating of an elastomeric film containing at least 30 wt% conductive nanoparticles based on combined 

weight of elastomer and conductive nanoparticles is provided. The conductive nanoparticles have an average particle size along each 

dimension of less than 500 nm for nanoparticles having an aspect ratio of less than 20:1 or have an average particle size along each 

dimension of less than 2000 nm for nanoparticles having an aspect ratio of 20:1 or greater. The conductive nanoparticles are formed 

into hierarchical micro- and nano-sized aggregates having re-entrant morphology. The coating is both superoleophobic and conductive 

and retains these properties even when stretched under strain to over 100%. The coatings may be produced with simple spray 

technology. 
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(57) Abstract : 

The present invention relates to improvements in security devices for use in or on security substrates which are used to make security 

documents. In particular the invention is concerned with security devices having multiple public recognition features. The security 

device comprises a partial opaque layer comprising a plurality of light transmissive regions surrounded by one or more opaque 

regions, said light transmissive regions defining negative indicia which are visible when the security device is viewed in transmission 

but not in reflection, said negative indicia having a minimum dimension of 200ɛm. A first security feature is provided on one side of 

the partial opaque layer forming a first side of the security device and a second security feature is provided on an opposing side of the 

partial opaque layer forming a second side of the security device. At least one of the first and second security features comprises 

indicia which are visible when the security device is viewed in reflection from one of the first or the second side of the security device 

and at least partially overlap with the negative indicia. The security device further comprises a low optical density layer which is 

semitransparent in the visual spectral region is provided within the light transmissive regions, said low optical density layer 

comprising a substantially continuous layer of a semitransparent material or a screen formed of opaque screen elements. 
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(57) Abstract : 

The general field of the invention is that of optical systems comprising a zoom lens (Z) and an optical detection unit with depth 

estimation, said optical detection unit with depth estimation comprising a microlens array (MML) and a matrix detector (DM, the 

microlens array being arranged in such a way that the image of the focal plane of the zoom is focused by the microlens array in the 

plane of the matrix detector. The optical system according to the invention comprises calculation means for calculating, for a first 

focal length of the zoom and for a determined object, the estimated distance (DE) of said object and the measurement uncertainty (I) 

for said estimation, as a function of said first focal length and said estimated distance and, said estimated distance being known, 

optimisation means for determining at least one second focal length of the zoom having a measurement uncertainty which is less than 

that for said estimation. 
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(57) Abstract : 

The present invention describes a pallet car for the transport of bulk material for a thermal treatment thereof. The pallet car comprises 

a frame with at least two opposed cross-beams on which grate bars rest and two end pieces each con- necting the cross-beams with 

each other, which each include at least two rollers and at least one side wall. According to the invention the grate bars and/or the side 

walls and/or the insulating plates are made of a ceramic fiber composite, wherein the fibers are metallic and high-temperature 

resistant. 
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(57) Abstract : 

The invention concerns a 3-phase charging assembly, and a method for providing such assembly, for optimal use of available 

electrical power when charging electrical vehicles, EVs. The charging assembly comprises a distribution cable supplying power by 

means of subsidiary isolated conductors for each phase (L1 in, L2 in, L3 in) and a neutral conductor (N in), at least one electric 

vehicle supply equipment, EVSE, each comprising internal circuitry with an input electrically connected to one or more of the 

subsidiary isolated conductors (L1 in, L2 in, L3 in) of said distribution cable, and an output (L1 out, L2 out, L3 out) electrically 

connectible to at least one EV for providing power for charging. Each EVSE comprises a plurality of primary relays (R5, R7, R9) 

configured to connect or disconnect electrical power provided by the conductors for each phase (L1in, L2 in, L3 in) at the input; a 

plurality of secondary relays (R6, R8, R10  R16) configured in a relay matrix for enabling re-routing of each of the output conductors 

(L1 out, L2 out, L3 out) to any phase (L1in, L2 in, L3 in) at the input, and a control system comprising communication means, 

wherein the control system is configured to connect or disconnect each of said primary and secondary relays (R5  R16) and to transmit 

and receive relay status information to and from the EVSE. 
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(57) Abstract : 

The invention relates to a device (1a..1g) for processing thermoplastic material, comprising a storage container (2) / a conveying line 

(11) for pieces of plastic particles and a conveying screw (3) connected thereto. The device further comprises (1a.. 1g) an extruder (4) 

which connects to the conveying screw (3), and a temperature control device (7) arranged in the course of the conveying screw (3). In 

addition, a temperature sensor (8, 8a, 8b) is arranged in the course of the conveying screw (3) / the extruder (4), and/or means (10) are 

provided for detecting a load of a drive (6) of the extruder (4). Finally, the device (1a..1g) comprises means for influencing the 

temperature control device (7) and a control/regulation unit (9) which is connected to the at least one temperature sensor (8, 8a, 8b) 

and/or the influencing means of the temperature control device (7). Furthermore, an operating method for the device (1a.. 1g) is 

specified, in which the pieces of plastic particles are temperature-controlled by a temperature control device (7) in the course of the 

conveying screw (3). 
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(57) Abstract : 

Bromine doping of silica glass is demonstrated. Bromine doping can be achieved with SiBr4 as a precursor. Bromine doping can occur 

during heating, consolidation or sintering of a porous silica glass body. Doping concentrations of bromine increase with increasing 

pressure of the doping precursor and can be modeled with a power law equation in which doping concentration is proportional to the 

square root of the pressure of the doping precursor. Bromine is an updopant in silica and the relative refractive index of silica 

increases approximately linearly with doping concentration. Bromine can be used as a dopant for optical fibers and can be 

incorporated in the core and/or cladding regions. Core doping concentrations of bromine are sufficient to permit use of undoped silica 

as an inner cladding material in fibers having a trench in the refractive index profile. Co-doping of silica glass with bromine and 

chlorine is also demonstrated. 
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(57) Abstract : 

A method for bus bridging includes providing a bus interface device (110) that is coupled between at least one module bus (132) and 

at least one advanced extensible interface (AXI) bus (162) for translating bus requests between the module bus and the AXI bus. The 

bus interface device includes logic (114). The logic is configured to receive (304, 354) a read/write (R/W) request that is one of a 

module bus protocol R/W request and an AXI bus protocol R/W request and to buffer (306, 356) the R/W request to provide a 

buffered R/W request. The logic translates (310) the buffered R/W request to a first AXI protocol conforming request if the buffered 

R/W request is the module bus protocol R/W request and translates (360) the buffered R/W request to a first module bus protocol 

conforming request if the buffered R/W request is the AXI bus protocol R/W request. The translated requests are transmitted (312, 

362) to their respective bus. 
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(57) Abstract : 

Method for checking the configuration safety of a coupling device (8) for a gear box sliding gear (8c) that is rotationally connected to 

a drive input shaft (4) of the gearbox and is axially movable on the shaft, on either side of an intermediate neutral position, between 

two opposite positions of engagement with an idler pinion (6a, 7a), characterised in that a neutral configuration of the coupling device 

(8) is defined on the basis of a main information (F) relating to the position of the slider gear and its movement setting (C), in which 

position the transmission of the torque to the wheel is effectively stopped, and in that the start of synchronisation of the slider gear 

with a pinion (6a, 6b) is only allowed when the device (8) is in this configuration. 
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(57) Abstract : 

The invention relates to a system for axially coupling an engine shaft (5) rotating in a machine housing (4a) to a gearbox shaft (6) 

rotating in a gearbox housing (1a), characterised in that it comprises a socket (9) for inserting a set screw (8) for the two housings, 

which can slide in one of the housings (4a) toward the second housing under the thrust force of the screw (8) during tightening thereof 

so as to be urged against said second housing at a mating surface of the housings, so as to eliminate any play between the housings at 

this mating surface. 
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(57) Abstract : 

Methods, devices, and non-transitory processor-readable storage media for a computing device to merge concurrent writes from a 

plurality of processing units to a buffer associated with an application. An embodiment method executed by a processor may include 

identifying a plurality of concurrent requests to access the buffer that are sparse, disjoint, and write-only, configuring a write-set for 

each of the plurality of processing units, executing the plurality of concurrent requests to access the buffer using the write-sets, 

determining whether each of the plurality of concurrent requests to access the buffer is complete, obtaining a buffer index and data via 

the write-set of each of the plurality of processing units, and writing to the buffer using the received buffer index and data via the 

write-set of each of the plurality of processing units in response to determining that each of the plurality of concurrent requests to 

access the buffer is complete. 
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(57) Abstract : 

A method, an apparatus, and a processor-readable storage medium for wireless communication are provided. A transmitter transmits 

data packets to a receiver, encodes the data packets to generate parity packets, stores the parity packets in a retransmission buffer, 

receives information from the receiver indicating that a data packet was not correctly decoded, and transmits to the receiver the parity 

packets stored in the retransmission buffer for recovering the data packet not correctly decoded without retransmitting the data packet 

not correctly decoded. The transmitter may further retransmit to the receiver the parity packets. The transmitted data packets may be 

encoded at a medium access control (MAC) layer of the transmitter. The retransmission buffer may be located at a radio link control 

(RLC) layer or a packet data convergence protocol (PDCP) layer of the transmitter. A reordering buffer at the receiver may be located 

at the RLC layer or PDCP layer. 
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(57) Abstract : 

A backsheet (1) for a photovoltaic module (5) comprising: - a support (300), - an adhesive layer (100) provided on one side of the 

support, and - an outer layer (200) provided on the other side of the support, characterized in that at least one of the adhesive layer and 

the outer layer is coated from an aqueous composition, the aqueous composition comprising a water soluble or dispersible binder and 

a water dispersible core/shell polyisocyanate. 
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(57) Abstract : 

The invention relates to an ophthalmological laser therapy system (100) having a device base (2) and a device head (1), which can be 

moved toward each other by means of a translational movement, and having a laser device that contains a laser source and a laser 

pivot arm (3) having a laser emission opening (8). The invention further relates to a corresponding laser therapy method. The problem 

addressed by the invention is that of describing solutions for working in the smallest space and without repositioning of the patient 

while nevertheless effectively protecting the sensitive laser therapy optics. This problem is solved by a laser pivot arm (3), which is 

pivot-mounted on the device head (2) about a horizontal first axis (4). In particular, said problem is solved in that the laser pivot arm 

(3) is enclosed by a pivot arm housing (6) that is separately pivot-mounted on the device head (2), coaxially to the laser pivot arm (3), 

and/or in that an examination pivot arm (14) having an examination device (15), which defines an examination volume, is pivot-

mounted on the device head (2) about a second axis (16), wherein both axes (4, 16) are positioned relative to each other such that a 

working volume of a laser beam, when the laser pivot arm (3) is in a working position, is a partial volume of the examination volume, 

when the examination pivot arm (14) is in a working position. 
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(57) Abstract : 

This disclosure concerns nucleic acid molecules and methods of use thereof for control of coleopteran and/or hemipteran pests through 

RNA interference-mediated inhibition of target coding and transcribed non-coding sequences in coleopteran and/or hemipteran pests. 

The disclosure also concerns methods for making transgenic plants that express nucleic acid molecules useful for the control of 

coleopteran and/or hemipteran pests, and the plant cells and plants obtained thereby. 
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(57) Abstract : 

Technology permitting secure storage and transmission of data stream as well as tiered access to multiple data stream according to 

permission. Data streams may be encrypted using symmetric encryption performed with varying symmetric keys according to a key 

stream of symmetric keys. Native data may be discarded for safety. Whole or partial key streams may be encrypted using the public 

keys of authorized entities having permission to access respective data streams or portions thereof. Only the corresponding private 

keys can decrypt the encrypted key streams required to decrypt the encrypted data streams. Thus rigorous access control is provided. 

IT personnel accessing data stream files on a server or intruders maliciously obtaining files will not be able to derive the data stream. 

Sensitive data streams may be stored using cloud services despite inherent risks. 
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(57) Abstract : 

A media playback system for presenting to a user a composition of a plurality of media streams. It has a media selection component 

configured to receive a scenario dataset, to receive user input for selecting viewing times defining segments of media and composition 

selections, and to output a list of segments of media from the scenario dataset that are authorized to be viewed by the user. The system 

has a playback control component configured to retrieve from media storage at least the segments of media from the output list of 

segments, to decode the segments of media, and to compile composition instructions. The system has a media playback component 

configured to receive the rendered media and the composition instructions. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022870 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : CO-CRYSTALS OF BENZIMIDAZOLE COMPOUNDS 
 

  

(51) International 

classification  
:C07D401/04A61K31/445A61P37/08  

(31) Priority Document No  :15382577.3  

(32) Priority Date  :20/11/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/078145  

:18/11/2016 

(87) International 

Publication No  
:WO 2017/085258  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FAES FARMA, S.A. 
      Address of Applicant :Autonoma, 10 E-48940 Leioa, Vizcaya 

Spain 

(72)Name of Inventor : 

   1)HERN•NDEZ HERRERO, Gonzalo  

   2)RUBIO ROYO, Vctor 

   3)GARC•A DOM•NGUEZ, Neftal  

   4)CANAL MORI, Gonzalo  

   5)TESSON, Nicolas 

   6)JIMăNEZ GONZ•LEZ, Carme  

   7)DE MIER VINUE, Jordi  
 

(57) Abstract : 

The invention relates to a cocrystal comprising a) at least bilastine and, b) at least a cocrystal forming compound selected from the 

group consisting of glutaric acid, adipic acid, sorbic acid, succinic acid, benzoic acid, 4-aminobenzoic acid, L-malic acid, resorcinol, 

methyl 4-hydroxy benzoate and N-(4- hydroxyphenyl)acetamide and mixtures thereof, or a solvate thereof. The invention further 

relates to methods for obtaining said cocrystals and to their use in the treatment and/or prevention of conditions mediated by H1 

histamine receptor, such as allergic disorders or diseases. The invention also relates to a method for increase the aqueous solubility of 

the above compounds of formula (I). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022873 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD AND SYSTEM FOR PERFORMING NETWORK SLICING IN A RADIO ACCESS 

NETWORK 
 

  

(51) International classification  :H04L12/28H04W48/18  

(31) Priority Document No  :62/264629  

(32) Priority Date  :08/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2016/108572  

:05/12/2016 

(87) International Publication No  :WO 2017/097169  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District Shenzhen, Guangdong 518129 China 

(72)Name of Inventor : 

   1)ZHU, Peiying 

   2)MA, Jianglei 

   3)TONG, Wen 
 

(57) Abstract : 

A method and system of allocating resources in a Radio Access Network that includes associating each of a plurality of services with a 

slice that is allocated a unique set of network resources and transmitting information in the Radio Access Network for at least one of 

the services using the slice associated with the at least one service. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023016 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD OF CONTROLLING THE DECLUTCHING OF A SLIDING GEAR 
 

  

(51) International classification  :F16H61/28F16H63/50  

(31) Priority Document No  :1651357  

(32) Priority Date  :19/02/2016 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2017/050008  

:04/01/2017 

(87) International Publication No  :WO 2017/140961  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RENAULT S.A.S 
      Address of Applicant :13-15 Quai Alphonse le Gallo 92100 

Boulogne-Billancourt France 

   2)NISSAN MOTOR CO. LTD  
(72)Name of Inventor : 

   1)MERIENNE, Ludovic  

   2)KVIESKA, Pedro  
 

(57) Abstract : 

Method for controlling the declutching of a sliding gear (1) of the gearbox of a vehicle with dog clutches (1a), rotatably attached to a 

shaft of said gearbox on which it can move axially under the control of a powered transition actuator between a neutral declutched 

position and at least one position of engagement on a hybrid gear where it is engaged on a pinion rendered rigidly connected to the 

shaft in order to transmit to the wheels of the vehicle, in a cumulative or non-cumulative manner, the torque received from at least two 

distinct power sources, characterised in that it comprises the following steps: - application of a zero torque request on all the power 

sources of the vehicle, - application of a declutching instruction on the sliding gear, - in the absence of rapid declutching, estimating 

the resistance torque (Cr) on the dog clutches (1a) of the sliding gear, - calculating the residual torque (Cres) on the dog clutches as a 

function of the calculated resistance torque and the anti-disengagement angle of same, - cancelling the residual torque (Cres) by 

application of an opposite torque (C1, C2) on the sliding gear, - declutching. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023017 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : HOLLOW-SHAFT LUBRICATING DEVICE, AND TRANSMISSION COMPRISING A 

STATIONARY FEEDING CANNULA 
 

  

(51) International classification  :F16H57/04  

(31) Priority Document No  :1652013  

(32) Priority Date  :10/03/2016 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2017/050227  

:02/02/2017 

(87) International Publication No  :WO 2017/153647  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RENAULT S.A.S 
      Address of Applicant :13-15 Quai Alphonse Le Gallo 92100 

Boulogne-Billancourt France 

   2)NISSAN MOTOR CO. LTD  
(72)Name of Inventor : 

   1)VALLET, Fran§ois -Xavier 

   2)VILLIERS, Flavien  
 

(57) Abstract : 

Disclosed is a device for lubricating a transmission (1) through a hollow shaft (7) inside the transmission case (10), said device 

comprising a stationary feeding cannula (5) that extends inside the hollow shaft (7) towards specific lubrication points (8) in the 

transmission, characterized in that the cannula inlet (5a) receives the oil from an external lubrication circuit (3a, 3b) through an 

opening (10a) in the case. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023018 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : MODIFIED FIBER FROM SHREDDED PULP SHEETS, METHODS, AND SYSTEMS 
 

  

(51) International classification  :D21C9/00D21H17/37D21H17/38  

(31) Priority Document No  :14/983402  

(32) Priority Date  :29/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/068417  

:22/12/2016 

(87) International Publication 

No  
:WO 2017/117023  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTERNATIONAL PAPER COMPANY  
      Address of Applicant :6400 Poplar Avenue Menphis, TN 

38197 U.S.A. 

(72)Name of Inventor : 

   1)MILLER, Charles E.  

   2)LOVAS, Alan D. 
 

(57) Abstract : 

Methods of forming crosslinked cellulose include mixing a crosslinking agent with cellulose mat fiber fragments composed of 

hydrogen-bonded cellulose fibers and having a solids content of about 45-95% to form a substantially homogenous mixture of non-

crosslinked, individualized cellulose fibers, drying the resulting mixture to 85-100% solids, then curing the dried mixture under 

conditions effective to crosslink the cellulose fibers. Some of such methods may include fragmenting a cellulose fiber mat to form the 

mat fragments. Systems include a mixing unit (such as a high-consistency mixer) configured to form, from the mat fragments and a 

crosslinking agent, a substantially homogenous mixture of non- crosslinked, individualized cellulose fibers and crosslinking agent, at 

ambient conditions, a drying unit to dry the substantially homogenous mixture to a consistency of 85-100%, and a curing unit and to 

cure the crosslinking agent to form dried and cured crosslinked cellulose fibers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023019 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : ADAPTERS FOR CONNECTING A SEPARATED-OUTLET FLUID CARTRIDGE TO A SINGLE-

INLET MIXER, AND RELATED METHODS 
 

  

(51) International classification  :B05C17/005  

(31) Priority Document No  :14/995252  

(32) Priority Date  :14/01/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/012416  

:06/01/2017 

(87) International Publication No  :WO 2017/123458  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NORDSON CORPORATION 
      Address of Applicant :28601 Clemens Road Westlake, OH 

44145 U.S.A. 

(72)Name of Inventor : 

   1)PAPPALARDO, Matthew, E. 
 

(57) Abstract : 

An adapter for connecting a separated-outlet fluid cartridge to a single-inlet static mixer includes a locking portion and a connecting 

portion. The locking portion has at least one locking element configured to lockingly engage the mixer housing so as to inhibit rotation 

between the locking portion and the housing. The connecting portion is received within the locking portion and has first and second 

fluid inlet members configured to be coupled to respective first and second fluid outlets of the cartridge for receiving fluid from the 

cartridge, and a fluid outlet member configured to be sealingly coupled to the mixer for directing fluid into the mixer. The locking 

portion is selectively rotatable about the connecting portion between unlocked and locked positions relative to the cartridge when the 

connecting portion is coupled to the cartridge. Consequently, the adapter advantageously enables dispensing with a separated-outlet 

fluid cartridge in combination with a single-inlet static mixer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022726 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : CHEMICAL REPROGRAMMING OF HUMAN GLIAL CELLS INTO NEURONS WITH SMALL 

MOLECULE COCKTAIL 
 

  

(51) International classification  :A61P35/00A61K31/4545  

(31) Priority Document No  :62/263353  

(32) Priority Date  :04/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/064553  

:02/12/2016 

(87) International Publication No  :WO 2017/096123  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE PENN STATE RESEARCH FOUNDATION  
      Address of Applicant :304 Old Main University Park, PA 

16802-7000 U.S.A. 

(72)Name of Inventor : 

   1)CHEN, Gong 

   2)ZHANG, Lei  

   3)YIN, Jiuchao 

   4)MA, Ningxin  
 

(57) Abstract : 

Provided are compositions, articles and methods that relate to promoting neurogenesis or neuroregeneration in mammalian nervous 

system. Embodiments relate to use of groups of compounds that contain Crizotinib (Cri), Flurbiprofen, Lithium Chloride (Li), Vitamin 

C (VC), Ceritinib (Cer) or Pirfenidone (PFD). In certain implementations glial cells are converted into functional neurons. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022729 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : FERRITE-BASED FREE-MACHINING STAINLESS STEEL AND METHOD FOR PRODUCING 

SAME 
 

  

(51) International classification  :C21D8/00C22C38/00C22C38/60  

(31) Priority Document No  :2015-247973  

(32) Priority Date  :18/12/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/077724  

:20/09/2016 

(87) International Publication 

No  
:WO 2017/104202  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DAIDO STEEL CO., LTD.  
      Address of Applicant :1-10, Higashisakura 1-chome, Higashi-

ku, Nagoya-shi, Aichi 4618581 Japan 

(72)Name of Inventor : 

   1)FURUSHO Chihiro 

   2)TAKABAYASHI Hiroyuki  
 

(57) Abstract : 

The present invention is characterized by obtaining a steel having a ferrite cross-sectional area ratio of 95% or more through hot-

forging, in a ferrite single-phase region, a steel having a composition makeup containing, in mass%, 0.015% or less of C, 0.02-0.60% 

of Si, 0.2-2.0% of Mn, 0.050% or less of P, 1.5% or less of Cu, 1.5% or less of Ni, 10.0-25.0% of Cr, 2.0% or less of Mo, 0.30-2.50% 

of Al, 0.0030-0.0400% of O, 0.035% or less of N, and 0.10-0.45% of S, and in addition, two or more selected from 0.03-0.40% of Pb, 

0.03-0.40% of Bi, and 0.01-0.10% of Te, the balance being Fe and incidental impurities, where the masses by percent of the respective 

elements of C, N, Si, Cr, Mo, and Al, satisfy a predetermined relationship. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022730 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : NICOTINE PARTICLE CAPSULE 
 

  

(51) International 

classification  
:A61M15/00A61M15/06A61K31/465  

(31) Priority Document No  :15202712.4  

(32) Priority Date  :24/12/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/IB2016/057792  

:19/12/2016 

(87) International 

Publication No  
:WO 2017/109678  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PHILIP MORRIS PRODUCTS S.A. 
      Address of Applicant :Quai Jeanrenaud 3 2000 Neuchatel 

Switzerland 

(72)Name of Inventor : 

   1)ZUBER, Gerard 

   2)VOLPE, Nicolo 
 

(57) Abstract : 

A capsule containing particles including nicotine wherein a single aperture extends through the capsule. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022732 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : VIDEO PLAYBACK BUFFER CONTROL 
 

  

(51) International 

classification  
:H04N21/258H04N21/414H04N21/433  

(31) Priority Document 

No  
:NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date 

:PCT/EP2015/080597  

:18/12/2015 

(87) International 

Publication No  
:WO 2017/102031  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTI EBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :S-164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)CORROY, Steven 

   2)ICKIN, Selim  

   3)FU, Jing 
 

(57) Abstract : 

A buffer status metric representing a current amount of video packets in a video playback buffer (303) of a user device (300). A buffer 

status action is triggered based on the buffer status action and at least one of a mobility metric representing a mobility pattern of the 

user device (300) and a radio quality metric representing a signal strength of a radio channel carrying video packets towards the user 

device (300). The embodiments also relate to determination of a buffer control model (142) that can be used in order to control the 

video playback buffer based on the input metrics. The embodiments achieve a more efficient control of video playback buffers (303) 

and may reduce the risk of freezes during video playback. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022739 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING SOLID CATALYST COMPONENT FOR Ŭ-OLEFIN 

POLYMERIZATION, AND METHOD FOR PRODUCING Ŭ-OLEFIN POLYMER USING SAME 
 

  

(51) International classification  :C08F4/658C08F10/00  

(31) Priority Document No  :2015-247337  

(32) Priority Date  :18/12/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/087595  

:16/12/2016 

(87) International Publication No  :WO 2017/104817  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAPAN POLYPROPYL ENE CORPORATION  
      Address of Applicant :1-1, Marunouchi 1-chome, Chiyoda-ku, 

Tokyo 1008251 Japan 

(72)Name of Inventor : 

   1)FUKUDA Keiji  

   2)IDA Shouichi 

   3)TANNA Akio  

   4)MIZUKAMI Shigeo  
 

(57) Abstract : 

The present invention relates to a method for producing a solid catalyst component for Ŭ-olefin polymerization by bringing 

components (A1) to (A4) into contact with each other in an inert solvent and, without washing such contact product with the inert 

solvent, allowing the contact product to stand and age for a waiting time of 3-180 days from the point at which all of the components 

(A1) to (A4) first come into contact with each other. Component (A1): a solid component containing titanium, magnesium, a halogen 

and an electron-donating compound as essential components. Component (A2): an alkenyl group-containing silane compound. 

Component (A3): an alkoxysilane compound. Component (A4): an organic aluminum compound. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022741 A 

(19) INDIA  

(22) Date of filing of Application :18/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : LIFTING DEVICE FOR LIFTING A COMPONENT OF A WIND TURBINE AND METHOD FOR 

ASSEMBLING COMPONENTS OF A WIND TURBINE 
 

  

(51) International classification  :F03D13/10B66C1/10F03D80/00  

(31) Priority Document No  :10 2016 200 160.4  

(32) Priority Date  :08/01/2016 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2017/050146  

:04/01/2017 

(87) International Publication 

No  
:WO 2017/118663  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WOBBEN PROPERTIES GMBH 
      Address of Applicant :Borsigstrae 26 26607 Aurich Germany 

(72)Name of Inventor : 

   1)MEYER, Wolfgang 

   2)LLKER, Frank  

   3)BEECKMANN, Sascha 
 

(57) Abstract : 

The invention relates to a lifting device (1000) for lifting components of a wind turbine (100). The lifting device has at least a first and 

a second fastening unit (1110, 1120) in each case for fastening a component (1500, 1502) of a wind turbine (100) and a first arm 

(1200) having a plurality of bores (1001-1008). The bores (1001-1008) have different angles relative to the first and second fastening 

unit (1110, 1120). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022874 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : FOOD SUPPLEMENT AND COMPOSITION FOR TREATING THE METABOLIC SYNDROME 
 

  

(51) International 

classification  
:A23L33/175A23L33/18A61K38/00  

(31) Priority Document No  :15196852.6  

(32) Priority Date  :27/11/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/079019  

:28/11/2016 

(87) International Publication 

No  
:WO 2017/089612  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOUBLEGOOD AB  
      Address of Applicant :Scheelevgen 22 220 07 Lund Sweden 

(72)Name of Inventor : 

   1)ïSTE, Rickard 

   2)ïSTMAN, Elin  

   3)BJïRCK, Inger  
 

(57) Abstract : 

The invention provides a food supplement comprising chromium and the five amino acids leucine, isoleucine, valine, threonine and 

lysine, wherein leucine, isoleucine, valine, threonine and lysine are the only amino acids present in the food supplement, and wherein 

the sum content of the five amino acids is from 1.75 to 3.5 g per dose of the food supplement, and wherein the content of chromium is 

from 4.5 to 61 µg per dose of the food supplement. A food composition comprising the food supplement, as well as the five amino 

acids for use in a method of treating, controlling or preventing diseases or conditions related to the metabolic syndrome, treating or 

controlling diabetes, treating, controlling or preventing obesity, promoting satiety, promoting weight loss, or promoting maintenance 

of a healthy bodyweight, by lowering postprandial glycaemia, and preferably also by lowering postprandial insulin secretion, are also 

provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022888 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : STABILIZED MOISTURE-CURABLE POLYMERIC COMPOSITIONS 
 

  

(51) International 

classification  
:C08K5/375C08K5/5419C08K5/372  

(31) Priority Document No  :62/264897  

(32) Priority Date  :09/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2016/064118  

:30/11/2016 

(87) International Publication 

No  
:WO 2017/100049  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC  
      Address of Applicant :2040 Dow Center Midland, MI 48674 

U.S.A. 

(72)Name of Inventor : 

   1)LI, Dachao 

   2)DRAZBA, Jessica D. 

   3)TALREJA, Manish  

   4)COGEN, Jeffrey M. 

   5)PERSON, Timothy J. 

   6)CARONIA, Paul J. 
 

(57) Abstract : 

Silane-crosslinkable polymeric compositions comprising a polyolefin having hydrolyzable silane groups, an acidic silanol 

condensation catalyst, and a phenolic antioxidant. The phenolic antioxidant comprises two sulfur-containing radicals, one located at 

the ortho position and the other located at the para position relative to the hydroxyl group of the phenol. Such crosslinkable polymeric 

compositions can be employed in various articles of manufacture, such as in the wire and cable industry. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022890 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : CRUSHED FOAM COATING 
 

  

(51) International classification  :C08J7/04C08J9/36D06N3/00  

(31) Priority Document No  :62/264954  

(32) Priority Date  :09/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/065093  

:06/12/2016 

(87) International Publication No  :WO 2017/100168  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROHM AND HAAS COMPANY  
      Address of Applicant :100 Independence Mall West 

Philadelphia, Pennsylvania 19106 U.S.A. 

(72)Name of Inventor : 

   1)KAMEL, Nader N.  

   2)KLINE, Debra A.  

   3)NEDWICK, Paul  
 

(57) Abstract : 

Provided is a process for producing a coating on a substrate comprising one or more steps of crushing a dried layer of a foamed 

aqueous coating composition, wherein the aqueous coating composition comprises a collection of multi-stage copolymer particles 

having a weight average diameter of 2-20 ɛm, wherein said multi-stage copolymer particles comprise a core having a glass transition 

temperature (Tg) of 20°C or less. Also provided is a coated substrate made by that process. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022891 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : FLAVOURED NICOTINE POWDER 
 

  

(51) International classification  :A61K9/00A61K47/18A61K9/14  

(31) Priority Document No  :15202728.0  

(32) Priority Date  :24/12/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/IB2016/057452  

:08/12/2016 

(87) International Publication No  :WO 2017/109625  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PHILIP MORRIS PRODUCTS S.A. 
      Address of Applicant :Quai Jeanrenaud 3 2000 Neuchatel 

Switzerland 

(72)Name of Inventor : 

   1)ZUBER, Gerard 
 

(57) Abstract : 

A nicotine powder inhaler (10) comprises a body extending between a mouthpiece portion (12) and a distal end portion (14), an 

airflow channel (15) extending between the mouthpiece portion and the distal end portion and a nicotine powder receptacle (20) 

disposed along the airflow channel, and a powder system disposed within the nicotine powder receptacle. The powder system includes 

a first plurality of particles having a particle size of about (10) micrometres or less and including nicotine and a second plurality of 

particles having a particle size of about 20 micrometres of greater and including flavour. The first plurality of particles comprise an 

amino acid or nicotine selected from the group consisting of nicotine pyruvate, nicotine mono-pyruvate, nicotine aspartate and 

nicotine lactate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022894 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD FOR PACKAGING ABSORBENT ARTICLES 
 

  

(51) International classification  :B65B63/02B65B5/06B65B25/20  

(31) Priority Document No  :2015-255933  

(32) Priority Date  :28/12/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/078876  

:29/09/2016 

(87) International Publication 

No  
:WO 2017/115513  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNICHARM CORPORATION  
      Address of Applicant :182, Kinseichoshimobun, Shikokuchuo-

shi, Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)ISHIKAWA, Yasuyuki  

   2)KASHIWAGI, Kayoko  
 

(57) Abstract : 

A method for packaging absorbent articles characterized in comprising: a forming step for forming packages (10) by inserting multiple 

folded diapers (1) into a packaging member (3); a placement step for compressing the packages (1 0 ) in the compression direction and 

placing a package set (15), which is multiple packages (10), into cardboard (20), wherein the package set (15) is placed in the 

cardboard (20) in a state in which the length of the package set (15) in the compression direction has become shorter than the internal 

dimension of the cardboard (20) in the compression direction by compression of the packages (10); and a contacting step for bringing 

the two ends of the package set (15) in the direction opposite to the compression direction into contact with the inner surface of the 

cardboard (20) by expanding the package set (15), which has been placed, in the opposite direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022895 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : ACCELERATING CONNECTIONS TO A HOST SERVER 
 

  

(51) International classification  :H04L29/08  

(31) Priority Document No  :62/263241  

(32) Priority Date  :04/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/064778  

:02/12/2016 

(87) International Publication No  :WO 2017/096269  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIASAT, INC.  
      Address of Applicant :Patent Department 6155 El Camino 

Real Carlsbad, California 92009 U.S.A. 

(72)Name of Inventor : 

   1)LEPESKA, Peter 

   2)TSILLAS, Demetrios James 
 

(57) Abstract : 

In anticipation of a client device establishing a connection over a network with a remote host service, a pre-connect module generates 

a connection request (referred to herein as a pre-connect request) on behalf of the client device and sends the pre-connect request to 

the remote host server. The remote server responds with a connection response (referred to herein as a pre-connect response), which is 

pre-positioned on the client-side of the network along with information for generating a later connection request that is in material 

respects the same as the pre-connect request. Then, when the client device later seeks to establish a connection with the remote host 

server, the client device determines whether it has in local storage generation information for generating a connection request to the 

remote host server. If so, the client device uses the generation information to generate a connection request that is in material respects 

the same as the pre-connect request. An interceptor on the client-side of the network intercepts connection requests and determines 

whether a corresponding pre-connect response is locally stored. If so, the interceptor sends the locally stored pre-connect response as a 

complete response to the intercepted request, which can be discarded. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022897 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : COMPLETENESS CHECK OF A VALUE DOCUMENT 
 

  

(51) International classification  :G07D7/12G07D7/20G07D7/16  

(31) Priority Document No  :10 2016 000 011.2  

(32) Priority Date  :05/01/2016 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/002156  

:21/12/2016 

(87) International Publication No  :WO 2017/118467  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GIESECKE+DEVRIENT CURRENCY TECHNOLOGY 

GMBH  
      Address of Applicant :Prinzregentenstrasse 159 81677 

M¼nchen Germany 

(72)Name of Inventor : 

   1)RAUSCHER, Wolfgang 

   2)KERST, Erich 

   3)HAPP, Thomas 
 

(57) Abstract : 

The invention relates to a method, a sensor, a sensor unit, and a banknote processing machine for checking the completeness and/or 

authenticity of value documents. A value document comprises at least one machine-readable distinguishing substance at at least two 

locations. According to the method, the value document is excited (S2) at least locally at measurement locations. Furthermore, a 

distinguishing intensity of the machine-readable distinguishing substance is detected (S3a) at multiple different locations of the value 

document in a spatially resolved manner. The location-related distinguishing intensities are classified (S5) in a location-related manner 

using a threshold. Furthermore, location-related limits of an expected location distribution of the machine-readable distinguishing 

substance are determined (S6). Lastly, a location-related distribution of the classified distinguishing intensities is evaluated (ST). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022898 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : OROMUCOSAL NANOFIBER CARRIERS FOR THERAPEUTIC TREATMENT 
 

  

(51) International classification  :A61K9/00A61K9/70  

(31) Priority Document No  :62/287863  

(32) Priority Date  :27/01/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2017/050428  

:27/01/2017 

(87) International Publication No  :WO 2017/130141  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INSTAR TECHNOLOGIES A.S.  
      Address of Applicant :MRSTIKOVA 399/2A, 46007 

LIBEREC, CZECH REPUBLIC Czech Republic 

(72)Name of Inventor : 

   1)STR•NSK•, Denisa  

   2)SVOBODOVA, Jana 

   3)BERKA, Pavel 

   4)DOLEÅ½AL, Pavel 
 

(57) Abstract : 

The present disclosure relates to oromucosal nanofiber carriers that are mucoadhesive or comprise a mucoadhesive agent for 

administration of active agents, including substances for their preparation, methods of preparation, and methods of use. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022900 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : HIGH-STRENGTH COLD-ROLLED STEEL SHEET 
 

  

(51) International classification  :C22C38/00C22C38/16C22C38/60  

(31) Priority Document No  :2016-028881  

(32) Priority Date  :18/02/2016 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2017/005467  

:15/02/2017 

(87) International Publication 

No  
:WO 2017/141953  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2-3, Uchisaiwai-cho 2-chome, Chiyoda-

ku, Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)YOSHIOKA Shimpei  

   2)ONO Yoshihiko 

   3)KIMATA Yusuke  

   4)MASUOKA Hiroyuki  
 

(57) Abstract : 

The present invention provides a high-strength cold-rolled steel sheet having excellent delayed fracture resistance and chemical 

conversion properties and being characterized by having a tensile strength of 1180 MPa or more. Provided is a high-strength cold-

rolled steel sheet that has a composition containing, by mass%, C: 0.10-0.6%, inclusive, Si: 1.0-3.0%, inclusive, Mn: more than 2.5% 

but at most 10.0%, P: 0.05% or less, S: 0.02% or less, Al: 0.01-1.5%, inclusive, N: 0.005% or less, and Cu: 0.05-0.50%, inclusive, 

wherein the balance consists of iron and inevitable impurities, the steel sheet surface coverage ratio of oxides mainly composed of Si 

is 1% or less, the steel sheet surface coverage ratio of iron oxides is 40% or less, CuS/CuB satisfies 4.0 or less (CuS is the Cu 

concentration of a surface layer of the steel sheet and CuB is the Cu concentration of a parent material), and the tensile strength is 

1180 MPa or more. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023024 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : NOVEL METHOD FOR PREPARING LITHIUM BIS(FLUOROSULFONYL)IMIDE 
 

  

(51) International 

classification  
:C07F1/02C07C311/48H01M10/0568  

(31) Priority Document No  :10-2015-0166565  

(32) Priority Date  :26/11/2015 

(33) Name of priority 

country  
:Republic of Korea 

(86) International 

Application No 

        Filing Date 

:PCT/KR2016/010843  

:28/09/2016 

(87) International 

Publication No  
:WO 2017/090877  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CLS INC. 
      Address of Applicant :715Ho, Kranz Techno, 388, Dunchon-

daero Jungwon-gu Seongnam-si Gyeonggi-do 13403 Republic of 

Korea 

(72)Name of Inventor : 

   1)LIM, Kwang Min  
 

(57) Abstract : 

The present invention relates to a novel method for preparing lithium bis(fluorosulfonyl)imide and, more specifically, to a method for 

preparing lithium bis(fluorosulfonyl)imide, capable of simply and economically preparing lithium bis(fluorosulfonyl)imide, which is a 

lithium salt to be used in an electrolyte solution for a lithium secondary battery, in a high yield and with high purity. According to the 

present invention, the novel method for preparing lithium bis(fluorosulfonyl)imide can resolve the problem of a conventional 

technique by reacting a bis(chlorosulfonyl)imide compound, which is a starting material, with a fluorination reagent, and then 

immediately treating the same with an alkali reagent without purification or concentration, and has an effect of enabling lithium 

bis(fluorosulfonyl)imide to be simply and economically prepared in a high yield and with high purity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023028 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING L-METHIONINE 
 

  

(51) International classification  :C12P13/12  

(31) Priority Document No  :15196776.7  

(32) Priority Date  :27/11/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/076281  

:01/11/2016 

(87) International Publication No  :WO 2017/089077  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EVONIK DEGUSSA GMBH  
      Address of Applicant :Rellinghauser Strae 1-11 45128 Essen 

Germany 

(72)Name of Inventor : 

   1)OCHROMBEL, Ines 

   2)FISCHER, Daniel 

   3)BATHE, Brigitte  

   4)HASSELMEYER, Marleen 

   5)HAMPEL, Michael  

   6)PEDALL, Joanne 
 

(57) Abstract : 

The present invention relates to a method for producing L-methionine in which a microorganism is cultured in the presence of L-

homoserine and methyl mercaptan, a salt of the same or dimethyl disulfide whereby the L-methionine is accumulated in the culture 

medium. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023030 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : IMAGING SYSTEM AND METHOD 
 

  

(51) International classification  :A61B3/12  

(31) Priority Document No  :1520983.6  

(32) Priority Date  :27/11/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/053709  

:25/11/2016 

(87) International Publication No  :WO 2017/089817  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF STRATHCLYDE  
      Address of Applicant :McCance Building 16 Richmond Street 

Glasgow G1 1XQ U.K. 

(72)Name of Inventor : 

   1)BOLSTER, Nigel M. 

   2)GIARDINI, Mario E.  
 

(57) Abstract : 

An eye imaging system having at least one divergent or wide field illumination source and at least one imaging device, the imaging 

device being a camera or imaging sensor, such as a micro- or ultra-small camera or imaging sensor. Optionally the at least one camera 

or imaging sensor is less than 4mm, preferably less than 2mm, and/or is optionally 1 mm or less. Preferably, the at least one 

illumination source, individually and/or collectively, has or have a divergence of emitted light or illumination that is the same or 

greater than the field of view, collectively and/or individually, of the at least one imaging device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023033 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : MEDICAL FLUID BAG HOLDER AND METHOD FOR PRODUCING SAME, MEDICAL 

WEIGHING DEVICE AND TREATMENT DEVICE 
 

  

(51) International classification  :A61M5/14  

(31) Priority Document No  :10 2015 121 065.7  

(32) Priority Date  :03/12/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/079097  

:29/11/2016 

(87) International Publication No  :WO 2017/093235  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FRESENIUS MEDICAL CARE DEUTSCHLAND GMBH  
      Address of Applicant :Else-Kroener-Strae 1 61352 Bad 

Homburg Germany 

(72)Name of Inventor : 

   1)MAGER, Gerhard  

   2)OESTERREICH, Stefan 

   3)WĂBER, Udo 
 

(57) Abstract : 

The invention relates to a medical fluid bag holder for attaching bags containing medical fluid, wherein the fluid bag holder at least 

comprises, or consists of: a base section (1); at least two support arms (5, 7) which extend from the base section (1); and at least one 

bag holding arm (9, 11) which extends from the base section (1) or from one of the support arms (5, 7). The invention also relates to a 

method for producing the fluid bag holder and to devices comprising same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023042 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : HIGH-PRESSURE FUEL PUMP 
 

  

(51) International 

classification  
:F02M55/04F02M59/44F16L55/053  

(31) Priority Document No  :10 2016 200 125.6  

(32) Priority Date  :08/01/2016 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/081690  

:19/12/2016 

(87) International Publication 

No  
:WO 2017/118564  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CONTINENTAL A UTOMOTIVE GMBH  
      Address of Applicant :Vahrenwalder Strae 9 30165 Hannover 

Germany 

(72)Name of Inventor : 

   1)KURT, Yavuz 

   2)POPOV, Julian 
 

(57) Abstract : 

The invention relates to a high-pressure fuel pump (10) with a low-pressure damper (22) which comprises a damper capsule (26) and a 

spiral spring arrangement (38) for applying a pre-tensioning force to at least a partial region (40) of the damper capsule (26). 

  

 

No. of Pages : 16 No. of Claims : 9 



The Patent Office Journal No. 44/2018 Dated  02/11/2018                                    41733 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817023043 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : WATER TREATMENT METHOD AND WATER TREATMENT SYSTEM 
 

  

(51) International classification  :C02F1/44B01D36/00B01D37/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/JP2015/086546  

:28/12/2015 

(87) International Publication 

No  
:WO 2017/115429  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI HEAVY INDUSTRIES ENGINEERING, 

LTD.  
      Address of Applicant :3-1, Minatomirai 3-Chome, Nishi-ku, 

Yokohama-shi, Kanagawa 2208401 Japan 

(72)Name of Inventor : 

   1)TABATA Masayuki  

   2)TAKEUCHI Kazuhisa  

   3)SUZUKI Hideo 

   4)IWAHASHI Hideo  
 

(57) Abstract : 

This water treatment system is provided with: a preprocessing unit (20) for filtering seawater that is supplied; a reverse osmosis 

membrane processing device for seawater for separating filtered seawater into concentrated water and fresh water; a detection unit 

(25) for detecting a water quality evaluation value for the seawater between the preprocessing unit (20) and the reverse osmosis 

membrane processing device for seawater; a display unit (26) for displaying information based on the water quality evaluation value; 

an operating unit (27) operable by an operator; and a filter speed adjusting unit (28) for reducing the filtration rate of the seawater in a 

sand filtration device (21) on the basis of an operating signal sent by an operation on the operating unit (27) carried out in response to 

information displayed on the display unit (26). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817022908 A 

(19) INDIA  

(22) Date of filing of Application :19/06/2018 (43) Publication Date : 02/11/2018 

  

(54) Title of the invention : COMPOSITIONS AND METHODS FOR ASSESSING THE RISK OF CANCER OCCURRENCE 
 

  

(51) International 

classification  
:G01N33/574C07K16/26C07K16/30  

(31) Priority Document No  :15307190.7  

(32) Priority Date  :31/12/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2017/050034  

:02/01/2017 

(87) International Publication 

No  
:WO 2017/114973  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SYNCERUS S. R.L. 
      Address of Applicant :11, C´te d'Eich 1450 Luxembourg 

Luxembourg 

(72)Name of Inventor : 

   1)FLOCH, Jean-Fran§ois 
 

(57) Abstract : 

The present invention provides a method for evaluating the risk of occurrence of cancer in an individual. 
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(57) Abstract : 

The present disclosure relates to RSV F protein mutants, nucleic acids or vectors encoding a RSV F protein mutant, compositions 

comprising a RSV F protein mutant or nucleic acid, and uses of the RSV F protein mutants, nucleic acids or vectors, and 

compositions. 
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